DIRECTORATE GENERAL OF FOREIGN TRADE

(DES-I SECTION)
MINUTES OF THE NORMS COMMITTEE-I

MEETING NO. 02/80 (Offline Cases) DATED 16.06.2020

Meeting No. 02/80 (Offline Cases) of the Norms Committee (NC-I) for the licensing year 2021-2022 was
held on 16.06.2021 under the Chairmanship of Sh. Akash Taneja, Additional Director General of
Foreign Trade to consider the applications under Duty Exemption/Remission Schemes (Chapter-4) of the
applicable Foreign Trade Policy and the Handbook of Procedures. The following Members of the
Committee were present in the meeting: -

SI. No. | Name of the representatives & their Designation Department
1. Shri K.S. Sodhi, Asst. Director MSME
2. Shri Sushil Kumar Jangid, Scientist ‘B’ MeitY
3. Shri Shaish Kumar, (Tech-1) Consultant
4. Shri V.C. Agarwal, (Tech-3) Consultant
5, Shri S. K. Bhatnagar, Consultant

In Attendance

1. | Shri Santosh Kumar Dubey, Dy. DGFT DGFT

Note:

1.

For information of exporters, Norms Committee-l handles all cases pertaining to fixation/ratification of
norms for Export products on Engineering items falling under ITC(HS) Chapter 81 to 84, 86 to 93.
Communications in respect of cases/pertaining to NC-1 may be sent to email address: nc1.dgft@nic.in

2 In certain cases the decision of the Norms Committee refers to the Recommendations/
Observations/Deficiencies received from the concerned Technical Authority. Wherever applicable, a
scanned copy of such document has been placed at the end of the Minutes, in running serial orders.
The scanned copies uploaded are to be accepted. The U.O. No./O.M No of the scanned copy is
reflected in the minutes.

3. The Norms Committee has taken decision only with respect to technical aspect/wastage norms.
While redeeming the applications, RA should check that the applicant has fulfilled all requirements as
prescribed in policy/procedure including those in Policy Circulars issued from time to time or any
other provisions under FTP/HBP for EODC.

4. Wherever the Committee has fixed norms, the RAs should allow inputs as per wastage norms
approved or as applied, whichever is less.

Meeting No. 02/80 (Offline Cases) Meeting Date: 16.06.2021

Sl. No. 01

Case No. 36/21/80-ALC2/2016 Status:
M/s NAVKAR FITTINGS & Deferred

M. No.: 02/80 dated 16.06.2021
Lic. No.: 0310808954 Date: 03.11.2016

FORGINGS PVT. LTD.

RLA No.: 03/95/040/00606/AM17

HQ. No.: 01/80/050/00496/AM17 Subject: Request for fixation of ad-hoc

norms
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Case history: The case was rejected in Meeting No. 04/80-ALC2/2017dated 23.05.2017 due to non-
submission of reply of deficiency letter raised by DIPP vide UO No.12/13/2017-TSW/81 dated
02/03/2017. However, the applicant had furnished the reply with a request to fix the ad-hoc norms.
The applicant’s representation was forwarded to MSME on 28.11.2018 followed by ID reminders on
17.09.2019, 10.01.2020 & 06.03.2020 for expediting the comments. On the advice of the representative
of MSME, the case was forwarded to DPIIT on 04.01.2021 for examination & comments. DPIIT vide U.
0. No. P-47011/8/2021-TSW dated 10.03.2021 had informed that the applicant’s reply is incomplete.

Decision: Therefore, the Committee decided to seek following information from the applicant as per
comments of DPIIT:

1. Detail technical drawings with dimension of each export product, Catalogue, if any, may also be
furnished.

2. Weight of each Export Product.

3. Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each imported and
indigenous input in the export product may be indicated. Net weight along with details of other
imported input to be used in the resultant product and sought to be imported/procured from
sources other than the license, if any, may also be indicated.

4. Starting from the specification of the export product, basic calculation as to how of raw material
proposed for import has been arrived at, including the net weight of components to be
manufactured out of these imported materials, wastages claimed at each stage of manufacturing
with complete justification and supported by documentary evidence/drawings etc.

5. Detailed calculations for the quantities of import items.

Case is deferred.

Sl. No. 02
Case No. 2/4/80-ALC2/2015 Status: Deferred
M. No.: 02/80 dated 16.06.2021 M/s Terumo Penpol Ltd.
Lic. No.: 5310008377 dated 28.05.2009
HQ. No.: 01/80/050/00073/AM16 Subject: Request for fixation of ad-hoc
RLA No.: 53/21/040/00002/AM10 norms

Case history: In the Meeting No. 11/80 date 30.11.2018, the representative of MSME stated that the
norms may be fixed on the basis of DIPP recommendation vide No. 07/9/2016-TSW dt. 08.12.2017 for
License No. 5310019514 dt. 05.10.2017 as ratified in Meeting No. 16/80 dated 14.11.2017. However,
the Committee observed that the description of export item in the subject application does not exactly
match with that appearing in the recommendation of DIPP and due to this it was requested to MSME to
provide comments. Based on the deliberations & as per advice of MSME, the Committee decided that
Consultant (Tech -1) to look into the matter. Hence, the case was referred to Consultant (Tech -1) on
16.10.2019 for examination & comments. Consultant (Tech-1) informed that a similar case of the
applicant had already been referred to PLEXCOUNCIL and Department of Chemicals &
Petrochemicals. PLEXCOUNCIL vide email dated 17.12.2019 had requested for 15 days’ time to reply
the query and no information had been received from Department of Chemicals & Petrochemicals
and PLEXCOUNCIL were reminded on 12.02.2020 for the expediting the matter. PLEXCOUNCIL’s
reply was received and forwarded to Consultant (Tech-1) on 11.03.2020 for examination of the case.
However, Consultant (Tech-1) informed in the meeting that PLEXCONCIL reply mentions Acetic
Anhydride as the export product, which does not make any sense. Also, a D.O. Letter was sent to JS,
Department of Chemicals & Petrochemicals on 30.07.2020 to provide their comments in the matter at
the earliest. Further, a copy of application was sent to Department of Chemicals & Petrochemicals on
09.03.2021 for examination & comments. However, no information has been received so far.

Decision: Therefore, the Committee decided to remind Department of Chemicals & Petrochemicals
for expediting the comments.
Case is deferred.
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Sl No. 03

Case No. 26/11/80-ALC2/2016 Status:
M. No.: 02/80 dated 16.06.2021 M/s Dee Development Deferred
Lic. No.: 0510398701 dated 01.06.2017 Engineers Ltd.

HQ. No.: 01/80/050/00299/AM17 Subject: Request for fixation of ad-hoc

RLA No.: 05/23/040/00101/AM17 norms

Case history: The case was rejected in the Meeting No. 09/80 dated 01.08.2017 due to non-submission
of reply of deficiency letter raised by DHI.DHI in its comments stated that the applicant's reply is
deficient. Therefore, as per comments of DHI, the Committee sent a deficiency letter to the applicant on
17.11.2020. The applicant’s reply dated 23.11.2020 sent to DHI on 01.12.2020.

Decision: The representative of DHI informed that the applicant's reply had Appendix 4K dated
04.06.2016 only and not contained information as sought in M. No. 07/80 dated 22.10.2020 (Held on
23.10.2020). Therefore, the Committee decided to ask again from the applicant to furnish the following
information:

1. Starting from the specification of the export product, basic calculation as to how of raw material
proposed for import has been arrived at, including the net weight of components to be
manufactured out of these imported materials, wastages claimed at each stage of manufacturing
with complete justification and supported by documentary evidence/drawings etc.

2. Utilization of import item at SL. No. 11 in the export product.

Case is deferred.

Si. No. 04

Case No. 21/6/80-ALC2/2016 Status:
M. No.: 02/80 dated 16.06.2021 M/s Dee Development Engineers Ltd. | Deferred
Lic. No.: 0510398216 dated 13.04.2016

HQ. No.: 01/80/050/00180/AM17 Subject: Request for fixation of ad-hoc

RLA No.: 05/23/040/00015/AM17 norms

Case history: The Committee considered the case as per the agenda and noted that the case was
rejected in Meeting No. 09/80 dated 01.08.2017 due to non-submission of reply of deficiency letter raised
by DIPP. However, the applicant had furnished the reply with a request to fix the ad-hoc norms. The
Committee reconsidered the case and noted that applicant’s reply against the deficiency letter raised by
DPIIT was sent on 05.11.2020.DPIT vide U. O. No. P-47011/301/2019-TSW dated 23.11.2020 had

informed that the applicant’s reply is incomplete.

Decision: Therefore, the Committee decided to ask again from the applicant to furnish the following
information as per comments of DPIIT:

1. Detail technical drawings with dimension of each export product, Catalogue, if any, may also be
furnished.

2. Weight of each Export Product.

3. Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each imported and
indigenous input in the export product may be indicated. Net weight along with details of other
imported input to be used in the resultant product and sought to be imported/procured from
sources other than the license, if any, may also be indicated.

4. Starting from the specification of the export product, basic calculation as to how of raw material
proposed for import has been arrived at, including the net weight of components to be
manufactured out of these imported materials, wastages claimed at each stage of manufacturing |
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with complete justification and supported by documentary evidence/drawings etc.
5. Quantity of export item in meters also in addition to its weight.
6. Quantities of import items at SI. No. 1 to 4 in meters also in addition to their weights.
7. Quantities of import items at SI. No. 5 to 9 in Nos. also in addition to their weights.

Case is deferred.

Sl. No. 05

Case No. 45/24/80-ALC2/2013 Status:
M. No.: 02/80 dated 16.06.2021 M/s Kelvion India Pvt. Ltd. Deferred
Lic. No.: 0310766285 dated 15.01.2014

HQ. No.: 01/80/050/00522/AM14 Subject: Request for fixation of ad-hoc

RLA No.: 03/94/040/00880/AM14 norms

Case history: The case was rejected in Meeting No. 22/80 dated 20.01.2015 due to non-submission of
reply of deficiency letter dated 30.07.2014. The applicant furnished the reply vide letter dated 20.11.2017
with a request to fix the ad-hoc norms. The Committee reconsidered the case and noted that following
information had been asked to furnish from the firm on 18.11.2020 as per comments of DPIIT vide U. O.
No.: P-47012/271/2018-TSW dated 03.06.2020:

1. Weight of each Export Product.

2 Detailed calculation as to how the quality of raw material proposed for import has been arrived at,
including the net weight of components to be manufactured out of these imported materials, wastage
claimed at each stage of manufacturing with complete justification and supported by documentary
evidence/drawing etc.

3. Sheet layout diagram of the material indicating the wastage during blanking.

4. The gross weight of the blanks do not match with the size of blanks as indicated in the drawings e.g.
as per drawing the gross weight for blank for import item at SI. No. 1 comes out to be 1.618Kg as
against 3.08Kgs, indicted in the drawing. The basis for the gross weights of blanks may be furnished
supported by blanks size and size of export item.

Further, DPIT vide U. O. No.: P-47012/271/2018-TSW dated 12.03.2021 has informed that the applicant
has been asked to furnish the above information multiple times, but they did not submit the required
information and forwarded the same information every time. It is not possible to fix the norms on the
basis of available information.

Decision: Committee decided that a final reminder may be sent to the applicant to furnish the above
information for examination of the case.

Case is deferred.

Sl. No. 06
';Asglg 2822 1/80 dated M/s TATA Sikorsky Aerospace Ltd. gz:u:‘;d
HQ. No.: Subject: EOU- M/s. TATA Sikorsky Aerospace Ltd., LOP No.
01/80/162/301/AM18/ PER: 076/EOU/NVSEZ/HYD/2011 dated 25.07.2011 for fixation of
DES-1 wastage norms for export product “Helicopter cabin kits & parts

and accessories for Aircraft” against import items 1. Stainless

Steel bars/rods 2. Stainless Steel Tube/Pipes 3. Stainless Steel

round bars

Case history: The Committee considered the case as per the agenda and noted that a copy of application
was sent to DIPP on 10.07.2018 and to DHI on 03.08.2018 for their examinations/comments. Since, they
had stated that the export product is not under the purview of DIPP/ DHI, it was forwarded to MSME on
18.03.2019 followed by reminders on 24.09.2019, 10.01.2020 & 12.02.2020. A deficiency letter (To
provide excel sheet of calculations) was sent to the applicant as per comments of MSME received via
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email dated 22.10.2020. The applicant’s reply was sent to MSME on 18.11.2020 to examine the case.
MSME via email dated 16.06.2021 has asked to submit certain information.

Decision: The Committee decided to ask from the applicant to furnish following information as per
comments of MSME:

1. To submit step-wise calculation for all products.

2. To submit MSME-DI wastage report/SEZ wastage report, if any.

Case is deferred.

SI. No. 07

Case No. 27/9/80-ALC2/2017 Status: Deferred
M. No.: 02/80 dated 16.06.2021 M/s TERUMO PENPOL PRIVATE

Lic. No.: 5310019417 dated 15.06.2017 LIMITED

HQ. No.: 01/80/050/00205/AM18 Subject: Request for fixation of ad-

RLA No.: 53/24/040/00003/AM18 hoc norms

Case history: The Committee considered the case as per the agenda and noted that the case was
approved in Meeting No. 03/80 dated 09.05.2018 as per written comments of DIPP (TSW section) vide
letter No.: 07/9/2016-TSW dated 08.12.2017. However, the applicant requested to re-fix the norms and
allow them for Personal Hearing.

In continuation to Meeting 09/80 dated 14.09.2019, the Committee noted that the applicant appeared for
PH in its Meeting 09/80 dated 14.09.2019 and explained the reason for higher wastage claimed. Based on
the deliberations, the Committee decided that Consultant (Tech 1) would look into the matter.
Consultant (Tech-1) pointed out that applicant is requesting to increase the wastage norms for PVC
compound from 10% to 16% on the basis of Department of Chemicals & Petrochemicals suggestion
vide letter dated 10.09.2012 for amending the SION H-67 and AA of the applicant had been ratified based
on SION H-67 which allows for only 10%. Consultant (Tech-1) suggested that PLEXCOUNCIL may be
requested to provide Production/Consumption data of other manufacturers. The case was referred to
PLEXCOUNCIL, Department of Chemicals & Petrochemicals on 18.10.2019 & 05.11.2019
respectively. However, PLEXCOUNCIL vide email dated 17.12.2019 had requested for 15 days’ time to
reply the query and no information had been received from Department of Chemicals &
Petrochemicals. The Committee noted that Department of Chemicals & Petrochemicals and
PLEXCOUNCIL were reminded on 12.02.2020 for the expediting the matter. PLEXCOUNCIL’s reply was
received and forwarded to Consultant (Tech-1) on 11.03.2020 for examination of the case. However,
Consultant (Tech-1) informed in the meeting that PLEXCONCIL reply mentions Acetic Anhydride as the
export product, which does not make any sense. Also, a D.O. Letter was sent to JS, Department of
Chemicals & Petrochemicals on 30.07.2020 to provide their comments in the matter at the earliest.
Further, a copy of application was sent to Department of Chemicals & Petrochemicals on 09.03.2021
for examination & comments. However, no information has been received so far.

Decision: The Committee decided to remind Department of Chemicals & Petrochemicals for
expediting the comments.

Case is deferred.

Sl. No. 08

Case No. :24/19/80-ALC2/2014 Status:

M. No.: 02/80 dated 16.06.2021 M/s SHAKTI PUMPS (INDIA) LTD. Withdrawn
Lic. No. /date: 5610004450 Date: 21.10.2014

HQ. No.: 01/80/050/00458/AM15 Subject: Request for re-fixation of ad-

RLA No.: 56/24/040/00042/AM15 hoc norms

Case history: The Committee considered the case as per the agenda and noted that the case was
approved in Meeting No. 5/80-ALC2/2016dated 07.06.2016as per recommendation of DIPP vide ID Note
No. 12/46/2016-TSW/11 dated 03.06.2016.However, the applicant had requested for re-fixation of ad-hoc
norms. The Committee reconsidered the case and noted that a deficiency letter seeking certain
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information as raised by DPIT was

15.10.2020. However, the applicant vid

been issued for the subject AA.

Decision: Since the EODC has alre
withdraw the case from the agenda.

Case is withdrawn.

sent to the applicant on 07.03.2020 followed by a reminder on
e email dated 02.03.2021 has informed that the EODC has already

ady been issued for the subject AA, the Committee decided to

Sl. No. 09

Case No. :No.:9/12/80-ALC2/2017

Status:

M. No.: 02/80 dated 16.06.2021

SMC PNEUMATICS (INDIA) PRIVATE Deferred

Lic. No. /date: 0510403402 dated
14.07.2017

LIMITED

HQ. No.: 01/80/050/00223/AM18

Subject: Request for re-fixation of ad-hoc

RLA No.: 05/24/040/00172/AM18

norms

in M. No. 3/80-ALC2/2016 dated 09.05.2018as per
DIPP and MSME present in that meeting. However, the
d-hoc norms. The Committee reconsidered the case and
noted that the recommendation of Consultant (Tech-3) was sent to DPIIT on 08.07.2020 as similar
cases were examined/ recommended by them. However, DPIIT on 02.09.2020 requested for some
additional information and the same were sent to DPIIT on 07.10.2020.Also, some other information
received from the applicant was forwarded to DPIIT on 16.10.2020.

Case history: This case was approved
recommendation of representative of DHI,
applicant had requested for re-fixation of a

e decided to ask the following information from the applicant as per comments
-47012/289/2018-TSW dated 10.12.2020:

Decision: The Committe

of DPIIT vide U. O. No.: P

1.

furnished.
2. Weight of each Export Produ
3. Starting from the specificatio

proposed for import has b

manufactured out o

Case is deferred.

Detail technical drawings with dimension of each ex

f these imported materials, wastages claimed at each stage of manufacturing
with complete justification and supporte

port product, Catalogue, if any, may also be
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n of the export product, basic
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Sl. No. 10

Case No. :16/8/80-ALC2/2018

Status: Rejected

M. No.: 02/80 dated 16.06.2021

M/s. SMC PNEUMATICS (INDIA)

Lic. No.: 0510407130 Date: 09.07.20

18 PRIVATE LIMITED

HQ. No.: 01/80/050/139/AM19

Subject: Request for re-fixation of ad-

RLA No.: 05/24/040/00207/AM19

hoc norms

Case history: The case was approv
comments of DPIIT vide U. O. No.:

had requested for re
recommendation of Consu
examined/ recommended by them.
information and the same were sent
the applicant was forwarded to DPIIT

-fixation of ad-hoc norms.
Itant (Tech-3) was sent to D

Decision: The Committee noted that DPIIT vide

ed in Meeting No.4/80-ALC2/2019 dated 22.05.2018 as per written
P-47011/289/2018-TSW dated 25.04.2019. However, the applicant
The Committee reconsidered the case and noted that the
PIT on 08.07.2020 as similar cases were

However, DPIT on 02.09.2020 requested for some additional
to DPIIT on 07.10.2020.Also, some other information received from
on 16.10.2020.

U. O. No.: P-47012/289/2018-TSW dated 10.12.2020
ld @ Rs. 287/Kg (Avg.) and keeping this in
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view, allowed 2/3™ recovery from scrap is reasonable. Therefore, the Committee decided to reject the
applicant’s request of revision of ratified norms and maintain status-quo as per comments of DPIIT.

RA concerned may take further necessary action as per the decision of NC.

Sl. No. 11
Case No. 41/3/80-ALC2/2015 Status:
M. No.: 02/80 dated 16.06.2021 M/s Y-TEC INDIA PVT. LTD. Deferred
Lic. No.: 0510393093 dated 05.02.2015
HQ. No.: 01/80/050/00041/AM16 Subject: Request for fixation of ad-hoc
RLA No.: 05/24/040/00523/AM15 norms

Case history: The Committee considered the case as per the agenda and noted that the case was
rejected in Meeting No. 18/80 dated 08.12.2015 due to non-submission of reply of deficiency letter raised
by C & PC. However, the applicant vide letter dated 20.12.2018 submitted the representation with a
request to fix the ad-hoc norms. A deficiency letter seeking certain information as raised by Consultant
(Tech-1) was sent to the applicant on 22.11.2019 followed by reminders on 07.03.2020, 17.11.2020,
19.03.2021 and 14.06.2021. However, no reply has been received as yet.

Decision: Hence, the Committee decided to wait for reply of the applicant.

Case is deferred.

Sl. No. 12
Case No.: 39/5/80-ALC2/2017 Status:

M. No.. 02/80 dated 16.06.2021 GEN"’!'E’; AI}%TR-QAEEI‘:'IEE?_:%ED Approved
Lic. No: 0310813078 Date: 05.05.2017

HQ. No.: 01/80/050/00100/AM18 Subject: Request for re-fixation of ad-
RLA No.: 03/95/040/01041/AM17 hoc norms

Case history: The case was approved in Meeting No. 15/80-ALC2/2018 dated06.03.2019 as per the
written comments of DHI vide their U.O. No. DES-I/L&T/Tu-1-2018-HEI dated 24.12.2018.However, the
applicant had requested for re-fixation of ad-hoc norms. The Committee reconsidered the case and
noted that the applicant’s reply was sent to DHI for examination of the case on 15.06.2020 followed by a
reminder on 15.10.2020.

Decision: The Committee decided to revise the ad-hoc norms as per comments of DHI as under:

1. The weight of export item “1443 MT” may be added in the description of export item.

2. Quantity of import item at SI. No. 3 (Main Steam Valve & Governing Valve Body) may be
allowed as per GN-4 with accountability clause with weight 18,390Kg and the word
“Machining” may be deleted from the description of the import item.

3. Quantity of import item at SI. No. 30 (Carbon Steel Plate - S275J2+N or ASTM A36 Grade
(Thickness 3mm to 230mm)) may be allowed with 18% wastage after taking 20% recovery.

4. Quantity of import item at SI. No. 31 (Boiler Quality Steel Plate - SA516 GR.70 (Thickness
3mm to 230mm)) may be allowed with 20% wastage after taking 20% recovery.

5. Quantity of import item at SI. No.109 (Intermediate Pressure 1S Rotating Blade)& 110
(Intermediate Pressure 2S Rotating Blade) may be allowed with 594% wastage.

6. Quantity of import item at SI. No. 287 (Main Steam Valve LVDT Box)& 288 (Main Steam Valve
LVDT Cover) and 324 (Governing Valve LVDT Box)& 325 (Governing Valve LVDT Cover)
may be allowed as per GN-4 with accountability clause with no wastage on number &
weight terms and the word “Welding” may be deleted from the description of the import items.

Note: The decision for rest of the import items shall remain unchanged as decided in Meeting No.
15/80-ALC2/2018 dated06.03.2019.

RA concerned may take further necessary action as per the decision of NC.
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Sl. No. 13

Case No.. 13/16/80-ALC2/2017 M/s L& T-MHPS TURBINE Status:

M. No.: 02/80 dated 16.06.2021 GENERATORS PRIVATE LIMITED Deferred
Lic. No. /date; 0310815484 Date: 01.09.2017

HQ. No.: 01/80/050/00276/AM18 Subject: Request for fixation of ad-hoc

RLA No.: 03/95/040/00052/AM18 norms

Case history: The case was rejected in Meeting No. 06/80-ALC2/2018 dated11.07.2018 on the ground
that the parts of the import items

given (Unit of Measurement) in sets and number of parts in each set and their composition is not known.
The Committee found that it was very difficult to enforce accountability and rejected the case. However,
the applicant had requested for fixation of ad-hoc norms. The Committee reconsidered the case and
noted that the applicant’s reply was sent to DHI for examination of the case on 21.02.2020 followed by a
reminder on 15.10.2020. Further, reply received from the applicant was sent to DHI via email dated
14.06.2021 to examine the case. The representative of DHI via letter dated 16.06.2021 has asked to
send reply in soft form to examine the case.

Decision: A soft copy of reply of the applicant has already been sent to DHI via email dated 14.06.2021.
Therefore, the Committee decided to request DHI to examine the case and provide their comments.

Case is deferred.

Sl. No. 14
Case No.: 53/2/80-ALC2/2016 Status:
M. No.: 02/80 dated 16.06.2021 M/s ALSTOM INDIA LIMITED Deferred
Lic. No. /date: 0310795652 Date: 30.04.2015
HQ. No.: 01/80/050/00056/AM17/ Subject: Request for fixation of ad-hoc
RLA No.: 03/94/040/00060/AM16/ norms

Case history: The case was rejected in M. No. 20/80-ALC2/2016 dated03.01.2017 due to non-
submission of reply of deficiency letter dated 24.10.2016 raised by DHI. The applicant vide letter dated
28.09.2019 had requested for fixation of ad-hoc norms. The Committee reconsidered the case and noted
that a deficiency letter seeking certain information as raised by DHI was sent to the applicant on
19.03.2021. However, no reply has been received yet.

Decision: Therefore, the Committee decided to send a reminder to the applicant to furnish the following
information:

1. Copy of complete set of application.

2. Weight of each Export Product.

3. Starting from the specification of the export product, basic calculation as to how of raw material
proposed for import has been arrived at, including the net weight of components to be
manufactured out of these imported materials, wastages claimed at each stage of manufacturing
with complete justification and supported by documentary evidence/drawings etc.

Case is deferred.

Sl. No. 15
Case No.: 58/12/80-ALC2/2014 M/s Kelvion India Pvt. Ltd. Status:
M. No.: 02/80 dated 16.06.2021 (Formerly Known as GEA ECOFLEX | Deferred
Lic. No. /date: 3110064489 Date: 27.06.2014 INDIA PVT. LTD.)
HQ. No.: 01/80/050/00307/AM15/ Subject: Request for fixation of ad-hoc
RLA No.: 31/83/040/00082/AM15 TS
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Case history: The case was rejected in M. No. 3/80-ALC2/2015 dated12.05.2015 due to non-
submission of reply of deficiency letter raised by DIPP.The applicant vide letter dated 02.11.2019 had
furnished the reply and requested for fixation of ad-hoc norms. The Committee reconsidered the case
and noted that as per comments of DPIIT vide U. O. No.: P-47011/15/2020-TSW dated 03.06.2020,
following information were asked from the applicant on 18.11.2020 followed by a reminder on
25.03.2021:

1. Detail technical drawings with dimension of each export product, Catalogue, if any, may also be
furnished.

2. Assembly drawings/diagrams of the resultant product showing placement and exact use of
components in the export product (s).

3. Bifurcated quantities of components to be accounted for in the resultant product and the
requirement of components as spares.

4. Detailed calculation as to how the quality of raw material proposed for import has been arrived at,
including the net weight of components to be manufactured out of these imported materials,
wastage claimed at each stage of manufacturing with complete justification and supported by
documentary evidence/drawing etc.

Decision: As no reply has been received as yet from the applicant, the Committee decided to send final
reminder to the applicant to furnish the requisite information within 15 days.

Case is deferred.

Sl. No. 16
Case No.: 10/8/80-ALC2/2015 M/s Kelvion India Pvt. Ltd. Status:
M. No.: 02/80 dated 16.06.2021 (Formerly Known as GEA ECOFLEX | Deferred
Lic. No. /date: 0310795103 Date: 06.04.2015 INDIA PVT. LTD.)
HQ. No.: 01/80/050/00116/AM16 Subject: Request for fixation of ad-hoc
RLA No.: 03/94/040/01169/AM15 norms

Case history: The case was rejected in Meeting No. 20/80-ALC2/2015 dated 05.01.2016 due to non-
submission of reply of deficiency letter dated 22.09.2015 raised by DIPP.The applicant vide letter dated
02.11.2019 had furnished the reply and requested for fixation of ad-hoc norms. The Committee
reconsidered the case and noted that as per comments of DPIIT vide U. O. No.: P-47011/15/2020-TSW
dated 03.06.2020, following information were asked from the applicant on 18.11.2020 followed by a
reminder on 25.03.2021:

1. Weight of each Export Product.

2. Weight of each of the imported and indigenous input, separately for each product, for the purpose
of material balancing. Net weight (Gross weight minus wastage) for each imported and indigenous
input in the export product may be indicated. Net weight along with details of other imported input
to be used in the resultant product and sought to be imported/procured from sources other than the
license, if any, may also be indicated.

3. Detailed calculation as to how the quality of raw material proposed for import has been arrived at,

including the net weight of components to be manufactured out of these imported materials,

wastage claimed at each stage of manufacturing with complete justification and supported by
documentary evidence/drawing etc.

Sheet layout diagram of the material indicating the wastage during blanking.

Bifurcated quantities of components to be accounted for in the resultant product and the

requirement of components as spares.

6. Basis for the gross weight of 7.337Kgs for Blank Sheet supported by blank size of the plate
(Component).

o s

Decision: As no reply has been received as yet from the applicant, the Committee decided to send final
reminder to the applicant to furnish the requisite information within 15 days.

Case is deferred.

S
9|Page Meeting No. 02/80 (Offline Cases) NC-1 Meeting Date: 16.06.2021mer pubey



Sl. No. 17

Case No.: 39/22/80-ALC2/2014 M/s Kelvion India Pvt. Ltd. Status:
M. No.: 02/80 dated 16.06.2021 (Formerly Known as GEA ECOFLEX | Deferred
Lic. No. /date: 0310789333 Date: 17.09.2014 INDIA PVT. LTD.)

HQ. No.: 01/80/050/00520/AM15/ Subject: Request for fixation of ad-hoc

RLA No.: 03/94/040/00580/AM15/ norms

Case history: The case was rejected in M. No. 10/80-ALC2/2015 dated 17.08.2015 due to non-
submission of reply of deficiency letter dated 20.03.2015 raised by DIPP.The applicant vide letter dated
02.11.2019 had furnished the reply and requested for fixation of ad-hoc norms. The Committee
reconsidered the case and noted that as per comments of DPIIT vide U. O. No.: P-47011/15/2020-TSW
dated 03.06.2020, following information were asked from the applicant on 18.11.2020 followed by a
reminder on 25.03.2021:

1. Weight of each Export Product.

2 Detailed calculation as to how the quality of raw material proposed for import has been arrived at,
including the net weight of components to be manufactured out of these imported materials,
wastage claimed at each stage of manufacturing with complete justification and supported by
documentary evidence/drawing etc.

3. Blank size supported by size of component, separately for each component.

4. Sheet layout diagram of the material indicating the wastage during blanking.

Decision: As no reply has been received as yet from the applicant, the Committee decided to send final
reminder to the applicant to furnish the requisite information within 15 days.

Case is deferred.

Sl. No. 18
Case No.: 20/19/80-ALC2/2014 M/s Kelvion India Pvt. Ltd. Status:
M. No.: 02/80 dated 16.06.2021 (Formerly Known as GEA ECOFLEX | Deferred
Lic. No. /date: 0310788788 Date: 05.09.2014 INDIA PVT. LTD.)
HQ. No.: 01/80/050/00454/AM15 Subject: Request for fixation of ad-hoc
RLA No.: 03/94/040/00415/AM15 norms

Case history: The case was rejected in Meeting No. 4/80-ALC2/2015 dated 26.05.2015 due to non-
submission of reply of deficiency letter dated 09.02.2015 raised by DIPP. The applicant vide letter dated
02.11.2019 had furnished the reply and requested for fixation of ad-hoc norms. The Committee
reconsidered the case and noted that as per comments of DPIIT vide U. O. No.: P-47011/15/2020-TSW
dated 03.06.2020, following information were asked from the applicant on 18.11.2020 followed by a
reminder on 25.03.2021:

1. Weight of each Export Product.

2 Detailed calculation as to how the quality of raw material proposed for import has been arrived
at, including the net weight of components to be manufactured out of these imported materials,
wastage claimed at each stage of manufacturing with complete justification and supported by
documentary evidence/drawing etc.

3. Blank size supported by size of component, separately for each component.

4. Sheet layout diagram of the material indicating the wastage during blanking.

Decision: As no reply has been received as yet from the applicant, the Committee decided to send final
reminder to the applicant to furnish the requisite information within 15 days.

Case is deferred.
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Sl. No. 19

Case No.: 4/8/80-ALC2/2018 Status:
M. No.: 02/80 dated 16.06.2021 M/s CHIRAG UDYOG Deferred
Lic. No. /date: 0510406909 Date: 19.06.2018

HQ. No.: 01/80/050/00127/AM19 Subject: Request for re-fixation of ad-hoc

RLA No.: 05/23/040/00141/AM19/ norms

Case history: The case was approved in M. No. 10/80-ALC2/2019 dated11.09.2019 based on inputs
given by the Technical Authorities present in the meeting. The applicant vide letter dated 21.10.2019 had
requested for re-fixation of ad-hoc norms. The Committee reconsidered the case and noted that a
deficiency letter seeking certain information as raised by Consuiltant (Tech-3) was sent to the applicant
on 12.10.2020. The applicant’s reply was sent to Consultant (Tech-3) on 06.01.2021 for examination of
the case. Consultant (Tech-3) via email dated 13.06.2021 had informed that the applicant’s reply dated
23.11.2020 is incomplete.

Decision: Therefore, the Committee decided to ask from the applicant to furnish the following
information as per comments of Consultant (Tech-3):

1. To provide sheet layout along with dimensions and detailed calculations of wastage.

Case is deferred.

Sl. No. 20

Case No.: 20/9/80-ALC2/2017 Status:
M. No.. 02/80 dated 16.06.2021 Mie CORN'NGPT\}ETC';'_¥8L°G'ES INDIA | Approved
Lic. No. /date; 0510403029 Date: 05.06.2017 ’ ’

HQ. No.: 01/80/050/00198/AM18/ Subject: Request for re-fixation of ad-hoc

RLA No.: 05/23/040/00081/AM18/ norms

Case history: The case was approved in the meeting No. 11/80 dated 06.12.2018. However, the
applicant vide their letter dated 26.12.2019 stated that their case is showing approved in minutes of
meeting No. 11/80 dated 06.12.2018, but letter (MeitY UO No.17/ (18)/2017-IPHW dated 13.11.2018)
was not found attached at the end of minutes at serial No. 72 (Annexure missing) against Advance
Authorization no 0510403029 dated 05.06.2017.  Therefore, the applicant had requested for fixation of

ad-hoc norms.
Decision: The Committee examined the matter and found that the case was not approved in the

meeting No. 11/80 dated 06.12.2018. The Committee considered the case and decided to fix the ad-hoc
norms as per comments of MeitY vide No.: W-21/24/2020-IPHW dated 22.02.2021. (Copy attached at
the end of the minutes)

RA concerned may take further necessary action as per the decision of NC.

Sl. No. 21
Case No.: 25/14/80-ALC2/2018 Status:
M. No.: 02/80 dated 16.06.2021 M/s SP'ROTECP"\';EGLEXCHANGERS Approved
Lic. No. /date: 0510386129 Date: 09.05.2014 ’ ’
HQ. No.: 01/80/050/00341/AM19 Subject: Request for re-fixation of ad-hoc
RLA No.: 05/24/040/00051/AM15/ norms

Case history: The case was approved in Meeting No. 14/80-ALC2/2018 dated 20.02.2019 as per
written comments of DPIT vide F. No.. P-47011/24/2019-TSW dated 20.02.2019. However, the
applicant vide letter dated 22.04.2019 had requested for re-fixation of ad-hoc norms as import items at
SI. No. 5(U Bends & Tripods), SI. No. 7 (Valves) and Sl. No. 8 (Accumulators and distributors), which
were components, were earlier deleted as the requirement of these items had been indicated in fraction.
The firm has clarified that due to clerical error, the fractional quantities had been mentioned for import
items No. 5,7 & 8 and have submitted the revised quantities of these items.
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Decision: The Committee reconsidered the case and decided to revise the ad-hoc norms as per
comments of DPIIT vide U. O. No.: P-47011/24/2019-TSW dated 25.01 .2021. (Copy enclosed)

Note: The decision for rest of the import items shall remain unchanged as decided in Meeting No.
14/80-ALC2/2018 dated 20.02.2019.

RA concerned may take further necessary action as per the decision of NC.

Sl. No. 22
Case No.: 53/3/80-ALC2/2017 Status:
M. No.: 02/80 dated 16.06.2021 M/s GL&V INDIA PRIVATE LIMITED Deferred

Lic. No. /date: 3110066640 Date: 29.03.2017

HQ. No.: 01/80/050/00053/AM18/

Subject: Request for fixation of ad-hoc

RLA No.: 31/83/040/00185/AM17

norms

Case history: The case was rejected in Meeting No. 7/80-ALC2/2019 dated17.07.2019 due to non-
submission of reply of deficiency letter dated 07.03.2019 raised by Consultant (Tech-3).The applicant
vide letter dated 30.12.2019 had furnished the reply and requested for fixation of ad-hoc norms. The
Committee reconsidered the case and noted that a deficiency letter seeking certain information as raised
by Consultant (Tech-3) was sent to the applicant on 12.10.2020 followed by reminders on 17.11.2020 &

25.03.2021. However, no reply has been received yet.

Decision: As no reply has been received as yet from the applicant, the Committee decided to send final
reminder to the applicant to furnish the requisite information within 15 days.

Case is deferred.

Sl. No. 23

Case No.: 23/8/80-ALC2/2018 Status:
M. No.: 02/80 dated 16.06.2021 Deferred
Lic. No. /date: 0310821275 Date: Mis GE POWER INDIA LIMITED
28.05.2018

HQ. No.: 01/80/050/00146/AM19 Subject: Request for fixation of ad-hoc norms

RLA No.: 03/94/040/00164/AM19

Case history: The case was rejected in Meeting No. 4/80-ALC2/2019 dated22.05.2019 due to non-
submission of reply of deficiency letter dated 28.12.2018 raised by DHI. The applicant vide letter dated
27.09.2019 had furnished the reply and requested for fixation of ad-hoc norms. The Committee
reconsidered the case and noted that the applicant’s representation was inadvertently forwarded to
MSME who advised referring the case to DHI for examination. The case was referred to DHI.

Decision: As per comments of DHI, the Committee decided to ask from the applicant to furnish the
following information:

Complete application with all annexure.

Copy of the NC decisions in chronological order.

Al the replies of deficiencies letters in chronological order.
Copy of deficiency letter issued by NC.

HrON =

Case is deferred.
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SI. No. 24

Case No_- 48/1/80-ALC2/2019 Status:
118/15/80-ALC2/2018 Rejected
M. No.. 02/80 dated 16.06.2021 Mis; LT TOS:\'“?T'QDD IA PRIVATE
Lic. No. /date: 3110067349 Date: 12.03.2019
3110067025 Date: 06.04.2018

HQ. No.: 01/80/050/00796/AM19
01/80/050/00460/AM19
RLA No.: 31/83/040/00189/AM19
31/83/040/00001/AM19

Subject: Request for re-fixation of ad-
hoc norms

Case history:

AA No. 3110067349: The case was approved in Meeting No. 14/80-ALC2/2019 dated 06.11.2019 as per
written comments given by Consultant (Tech-3).

AA No. 3110067025: The case was approved in Meeting No. 17/80-ALC2/2019 dated 18.12.2019 as per
written comments given by Consultant (Tech-3).

The applicant vide letter dated 21.01.2020 had requested for re-fixation of ad-hoc norms. The
Committee reconsidered the case and noted that the applicant's representation was forwarded to
Consultant (Tech-3) on 20.07.2020 followed by a reminder on 21.08.2020 for examination of the case.
Further, additional information received from the applicant was sent to Consultant (Tech-3) on
12.10.2020 & 14.10.2020.Consultant (Tech-3) informed via email dated 13.06.2021 that the wastage in
these cases was recommended on the basis of size-wise details of export product provided by the
applicant vide letter dated 25.10.2019 & 12.12.2019. The applicant in its representation & subsequent
letters/mails has not given any information on amendment of the details provided earlier and claimed
higher wastage accordingly to SION.

Decision: Therefore, on the advice of Consultant (Tech-3), the Committee decided to reject the
applicant’s request of revision of ad-hoc norms and maintain status-quo for both the AAs.

RA concerned may take further necessary action as per the decision of NC.

Sl. No. 25
Case No.: 21/14/80-ALC2/2018 Status:
M. No.: 02/80 dated 16.06.2021 M/s MANN AND "I'_LT"‘[')'MEL FILTER PVT. | peferred

Lic. No. /date: 0710110190 Date: 29.07.2016

HQ. No.: 01/80/050/00337/AM19 Subject: Request for re-fixation of ad-hoc
RLA No.: 07/24/040/00144/AM17 norms

Case history: The Committee considered the case as per the agenda and noted that the case was
approved in Meeting No. 14/80-ALC2/2018 dated20.02.2019 on the recommendation of representative
of DHI. The applicant vide letter dated 18.12.2019 had requested for re-fixation of ad-hoc norms. The
Committee reconsidered the case and noted that the applicant's representation was forward to DHI on

06.10.2020 for examination & comments.

Decision: The Committee decided to ask from the applicant to furnish the following information as per
comments of DHI:

Complete application with all annexure.

Copy of the NC decisions in chronological order.

All the replies of deficiencies letters in chronological order.
Copy of deficiency letter issued by NC.

poODd =

Case is deferred.
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Sl. No. 26

Case No.: 1/13/80-ALC2/2017 Status:
M. No.: 02/80 dated 16.06.2021 M/s AUTO COMP INDIA PVT. LTD. Approved
Lic. No.: 3110066840 dated 21.08.2017

HQ. No.: 01/80/050/00237/AM18/DES-| Subject: Request for re-fixation of ad-hoc

RLA No.: 31/83/040/00061/AM18 norms

Case history: The Committee considered the case as per the agenda and noted that the case was
approved by the NC in its Meeting No. 16/80-ALC2/2017 dated 14.11.2017.However, the applicant had
requested for re-fixation of ad-hoc norms.

Decision: The Committee reconsidered the case and decided to revise the ad-hoc norms on repeat
basis as approved for AA No. 3110066941 dated 20.12.2017 in Meeting No.02/80-ALC2/2019 dated
16.06.2020 as per comments of DHI as under:

Export Iltem Quantity Import Item Recommended Quantity
Hub-Impeller/coupling 73.940 M.T Carbon Steel Seamless | 42% wastage allowed
carbon content up to 0.60 Tubes

Note:

1. The description of import item may be amended as “Carbon Steel Seamless Tubes”.
2. Grade of steel to match with import & export.
RA concern may take necessary action as per the decision of Norms committee

Sl. No. 27
Case No.: 34/2/80-ALC2/2016 Status:

M. No.: 02/80 dated 16.06.2021 Deferred

Lic. No. /date: 0310801039 Dated Mis TPP BOILERS PVT. LTD
15.12.2015

HQ. No.: 01/80/050/00037/AM17 Subject: Request for fixation of ad-hoc

RLA No.: 03/95/040/00696/AM16 norms

Case history: The Committee considered the case as per the agenda and noted that the case was
approved in Meeting No. 02/80 dated26.04.2016as per comments of DHI. The applicant vide letter dated
29.07.2019 has requested for re-fixation of ad-hoc norms. The Committee reconsidered the case and
noted that the applicant’s representation was forward to DHI on 07.10.2020 for examination & comments.

Decision: The Committee decided to ask from the applicant to furnish the following information as per
comments of DHI:

1. Complete application with ANF 4B with all annexure.

2. Copy of the NC decisions in chronological order.

3. All the replies of deficiencies letters in chronological order.
4. Copy of deficiency letter issued by NC.

Case is deferred.

Si. No. 28

Case No.: 42/5/80-ALC2/2017 Status:
M. No.: 02/80 dated 16.06.2021 PER':'SR:A'AANNCSSELNT%';‘I:['_CS;HPVT Approved
Lic. No. /date: 0710108948 Dated LTD )

26.10.2015 )

HQ. No.: 01/80/050/00103/AM18 Subject: Request for fixation of ad-hoc
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RLA No.: 07/24/040/00192/AM16 norms

Case history: The case was rejected in Meeting No. 17/80 dated19.12.2017 on the ground that the
applicant wanted to import Sheets / Plates/ Rods/ Bars etc. and no co-correlation was established with
import /export item. Sheets and plates cannot be machined, and no specific input items have been
claimed. The applicant vide letter dated 24.08.2020 had furnished the reply and requested for review the
case for fixation of ad-hoc norms.

Decision: The Committee reconsidered the case and decided to fix the ad-hoc norms as per comments
of DPIIT vide U. O. No.: P-47011/136/2020-TSW dated 18.01.2021. (Copy enclosed)

RA concerned may take further necessary action as per the decision of NC.

Sl. No. 29
[ Case No.: 19/11/80-ALC2/2018 Status:
M. No.: 02/80 dated 16.06.2021 M/s ICEM ENGINEERING COMPANY Deferred

Lic. No. /date: 0310822939 Dated
09.08.2018

PRIVATE LIMITED

HQ. No.: 01/80/050/00210/AM19

RLA No.: 03/94/040/00306/AM19

Subject: Request for fixation of ad-hoc
norms

Case history: The case was rejected in Meeting No. 23/80 dated13.03.2020 due to non-submission of
reply of deficiency letter raised by Consultant (Tech-3).The applicant vide letter dated 19.08.2020
furnished the reply and requested for review the case for fixation of ad-hoc norms. The Committee
reconsidered the case and noted that the applicant’s representation was forward to Consultant (Tech-3)
on 16.10.2020 for examination & comments.

Decision: As informed by Consultant (Tech-3) during the meeting, the quantity of imports and exports
items given by the firm in their reply dated 14.08.2020 are not matching with the quantity of imports and
exports as mentioned in the Advance Authorization. Therefore, the Committee decided to seek clarification
from the firm.

The case stands deferred.

SI. No. 30
Case No.: 26/20/80-ALC2/2017 Status:
M. No.: 02/80 dated 16.06.2021 M/s ICEM ENGINEERING COMPANY | Deferred

Lic. No. /date: 0310817800 Dated PRIVATE LIMITED

15.12.2017

HQ. No.: 01/80/050/00390/AM18 Subject: Request for fixation of ad-hoc

RLA No.: 03/94/040/00742/AM18 norms

Case history: The case was rejected in Meeting No. 23/80 dated13.03.2020 due to non-submission of
reply of deficiency letter raised by Consultant (Tech-3).The applicant vide letter dated 19.08.2020
furnished the reply and requested for review the case for fixation of ad-hoc norms. The Committee
reconsidered the case and noted that the applicant’s representation was forward to Consultant (Tech-3)
on 16.10.2020 for examination & comments.

Decision: As informed by Consultant (Tech-3) during the meeting, the quantity of imports and exports
items given by the firm in their reply dated 14.08.2020 are not matching with the quantity of imports and
exports as mentioned in the Advance Authorization. Therefore, the Committee decided to seek clarification
from the firm.

The case stands deferred.
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Sl. No. 31

M. No.: 02/80 dated 16.06.2021 M/s GEA Process Engineering, Status:
Vadodara Deferred
HQ. No.: 01/80/162/AM09/ Subject: Request for fixation of ad-hoc
norms in respect of 26 export product

Case history: The applicant has stated that they are a 100% Export Oriented Unit having letter of
permission (LOP) No. KASEZ/100%EOU/I1/08/09-10/11623 dated 23.11.2009 are the Member of EPC for
EOUs and KSEZs. The applicant has stated that the company is an EOU unit and it is registered with
Kandla Special Economic Zone (KASEZ) and there is a requirement by KASEZ that EOU unit needs to fix
the norms of its export product. The applicant vide their representation dated 11.01.2020 had requested
for fixation of input/output Norms for the import/export products.

Decision: The Committee considered the case and noted that a copy of application was sent to MSME on
08.09.2020 for examination of the case. The Committee decided to ask from the applicant to furnish the
following information as per comments of MSME received via email dated 16.06.2021:

1. A copy of complete set of application.
2. To provide MSME-DI wastage/SEZ wastage report, if any.

Case is deferred.

Sl. No. 32

Case No.: 1/16/80-ALC2/2015 4] Status: |
M. No.: 02/80 dated 16.06.2021 Mi/s GARDNER AEROSPACE PRANITA Approved
Lic. No. /date: 0710108718 Dated PRIVATE LIMITED

11.09.2015

HQ. No.: 01/80/050/00286/AM16 Subject: Request for fixation of ad-hoc

RLA No.: 07/24/040/00176/AM16 norms

Case history: The case was rejected in Meeting No. 16/80-ALC2/2019 dated 04.12.2019 due to non-
submission of reply of deficiency letter raised by MSME. The applicant vide email dated 31.08.2020
furnished the reply and requested for fixation of ad-hoc norms.

Decision: The Committee reconsidered the case and decided to fix the ad-hoc norms as per comments of
MSME received via email dated 21.11.2020 as under:

ITCHS Export | QUaMtit | s | ITCHS - Recommended|
Code Item y No. Code P Norms
Relevant Aluminum alloy blocks,
Aircraft 1 76109090 | billets, plates, sheets and 54302.377 Kg
Parts. 11009.7 FORE
88039000 | 4106072 OKg 5 | 76100090 | Aluminum Extrusions, 2555.50 Kg
NOS profiles and Hinges
3 | 72159090 ize:o%'gc“s' Bars,Flats 3188.73 Kg
Note:

1. Quantity and weight of items of export may be amended to 205767 Number & 10065.39 Kg
respectively as requested by the applicant.

2. List of items to be exported with their total finished weight &import allowed along with
individual wastages is attached.

RA concerned may take further necessary action as per the decision of NC. J
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SI. No. 33

Case No.: 74/2/80-ALC2/2016

M. No.: 02/80 dated 16.06.2021

Lic. No : 3110065788 Date: 10.12.2015

M/s KOSO INDIA PRIVATE LIMITED

Status:
Approved

HQ. No.: 01/80/050/00077/AM17

RLA No.: 31/83/040/00121/AM16

Subject: Request for fixation of ad-hoc
norms

Case history: The Committee considered the case as per the agenda and noted that the case was
rejected in Meeting No. 08/80 dated 19.07.2016 due to non-submission of reply of deficiency letter as
raised by DIPP. However, the applicant vide their letter date 08.12.2020 had requested for review of
decision of NC Meeting No. 08/80 dated 19.07.2016 for fixation of the ad-hoc norms.

Decision: The Committee reconsidered the case and decided to fix the ad-hoc norms as per
comments of DPIT vide U. O. No.: P-47011/331/2019-TSW dated 23.11.2020. (Copy enclosed)

RA concerned may take further necessary action as per the decision of NC.

Sl. No. 34
Case No.:5/13/80-ALC2/2017 Status:
M. No.: 02/80 dated 16.06.2021 M/s KOSO INDIA PRIVATE LIMITED | Approved

Lic. No :3110066835 dated 14.08.2017

HQ. No.: 01/80/50/00241/AM18

RLA No.: 31/83/040/00064/AM18

Subject: Request for fixation of ad-hoc
norms

Case history: The Committee considered the case as per the agenda and noted that the case was
rejected in Meeting No. 09/80-ALC2/2018 dated 17.10.2018 due to non-submission of reply of deficiency
letter raised by DIPP. However, the applicant vide their email dated 04.01.2021 had requested for review
of decision of NC Meeting No. 09/80-ALC2/2018 dated 17.10.2018 for fixation of the ad-hoc norms.

Decision: The Committee reconsidered the case and decided to fix the ad-hoc norms as per
comments of DPIIT vide U. O. No.: P-47011/331/2019-TSW dated 01.03.2021. (Copy enclosed)

RA concerned may take further necessary action as per the decision of NC.

SI. No. 35
Case No.: 12/14/80-ALC2/2018 Status:
M. No.: 02/80 dated 16.06.2021 M/s TIL LIMITED Deferred

Lic. No : 0210208845 dated 11.12.2018

HQ. No.: 01/80/050/00328/AM19 Subject: Request for re-fixation of ad-
RLA No.: 02/24/040/00110/AM19 hoc norms

Case history: The Committee considered the case as per the agenda and noted that the case was
ratified by NC in its Meeting No. 14/80 dated 20.02.2019 as per written comments of DHI vide their U.O.
No.: DES-1/TILL/OTRS-1-2019-HE| dated 19.02.2019.However, the firm vide their representation dated
27.10.2019 received on 11.11.2020 has stated that the norms ratified by NC in respect of above AA,
item No. 142 was deleted on the plea that the same was not certified as part of export product as per
appendix 4E. They have mentioned that this is a typographical error on their part and SI. No 142 i.e.
Variable Disp Pump — Altered -1 No. is very much required for manufacturing their export item i.e. Rach
Stacker, and is being imported on net to net basis. Now the firm has requested to allow import item at
serial No 142 i.e. Variable Disp Pump — Altered Part No. H4194402/00 -1 No. on net to net basis.

Decision: The Committee reconsidered the case and decided to refer the case to DHI for examination &
comments.

Case is deferred.

/r
/
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sl. No. 36

Case No.: Case No:10/14/80-ALC2/2018 Status:
M. No.: 02/80 dated 16.06.2021 M/s TIL LIMITED Deferred
Lic. No : 0210208842 dated 11.12.2018

HQ. No.: 01/80/050/00326/AM19 Subject: Request for re-fixation of ad-

RLA No.: 02/24/040/00109/AM19 hoc norms

Case history: The Committee considered the case as per the agenda and noted that the case was
ratified by NC in its Meeting No. 14/80 dated 20.02.2019 as per written comments of DHI vide their U.O.
No: DES-1/TILL/OTRS-1-2019-HEl dated 19.02.2019.The firm vide their representation dated
27 10.2019 received on 11.11.2020 has stated that the norms ratified by NC in respect of above AA,
item No. 142 was deleted on the plea that the same is not certified as part of export product as per
appendix 4E. They have mentioned that this is a typographical error on their part and Sl. No 142 i.e.
Variable Disp Pump — Altered -1 No. is very much required for manufacturing their export item i.e. Rach
Stacker, and is being imported on net to net basis. Now the firm has requested to allow import item at
serial No 142 i.e. Variable Disp Pump — Altered Part No. H4194402/00 -1 No. on net to net basis.

Decision: The Committee reconsidered the case and decided to refer the case to DHI for examination &
comments.

Case is deferred.

Sl. No. 37
Case No.:272/15/80-ALC2/2018 Status:
M. No.: 02/80 dated 16.06.2021 M/s ICEM ENGINEERING COMPANY | Deferred
Lic. No :0310825670 dated 14.12.2018 PRIVATE LIMITED
HQ. No.: 01/80/050/00614/AM19 Subject: Request for fixation of ad-hoc
RLA No.: 03/94/040/00785/AM19 norms

Case history: The Committee considered the case as per the agenda and noted that the case was
rejected by the NC in its Meeting No. 15/80-ALC2/2018 dated 15.11.2019 due to non-submission of
deficiency letter raised by MSME. However, the applicant vide their application dated 31.12.2020
received on 07.01.2021 had furnished the reply of deficiency letter and requested for fixation of norms.

Decision: As informed by Consultant (Tech-3) during the meeting, the quantity of imports and exports
items given by the firm in their reply dated 31.12.2020 are not matching with the quantity of imports and
exports as mentioned in the Advance Authorization. Therefore, the Committee decided to seek
clarification from the firm.

The case stands deferred.

Sl. No. 38
Case No.:30/12/80-ALC2/2018 Status:
M. No.: 02/80 dated 16.06.2021 M/s CML BIOTECH PRIVATE Approved
Lic. No : 1010060084 dated 12.12.2018 LIMITED
HQ. No.: 01/80/050/00303/AM19 Subject: Request for fixation of ad-hoc
RLA No.: 10/24/040/00045/AM19 norms

Case history: The Committee considered the case as per the agenda and noted that the case was
rejected by the NC in its Meeting No. 12/80-ALC2/2019 dated 09.10.2019 due to non-submission of reply
of deficiency raised by Consultant (Tech-1).However, the applicant vide representation dated
25.01.2021 had furnished the reply of deficiency letter and requested for review and fixation of norms.

Decision: The Committee reconsidered the case and noted that the case was referred to Consultant
(Tech-1) on 10.02.2021 for examination and comments. As per comments of Consultant (Tech-1), the
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Committee decided to fix the ad-hoc norms as under:

Sl. ITCHS I It Recommended Norms
No. Code mpait tem
1 40169980 | Rubber Stopper - 11 H 1% wastage allowed
2 40169980 | Rubber Stopper 1% wastage allowed
3 39269099 | PET TUBE 13 x 75 mm 1% wastage allowed
4 39269099 | PET TUBE 13 x 100 mm 1% wastage allowed
5 39269099 | PET TUBE 16 x 100mm 1% wastage allowed
6 40169980 | Bromo Butyl Vaccum Rubber Stopper 1% wastage allowed
7 39219099 | EPS TRAY 16 x 100 Net to net without any wastage
8 39211100 | Foam Tray Net to net without any wastage
9 28112200 Sg\;vg)er Coagulant(Silicon Dioxide 0.05% of FoB value as consumable
10 | 30067000 Serum Separation Agent (Linear 1.01Gram/Gram content in the export
Saturated Alkane Base with Silica) product
Note:
1. The word “Stopper” may be added in the description of import item at SI. No. 6.
2. The applicant should import items at SI. No. 6 & 7 of relevant size.
3. The words “Silicon Dioxide Base” may be added in the description of import item at SI. No. 9.
4. The words “Agent (Linear Saturated Alkane Base with Silica” may be added in the

description of import item at SI. No. 10.
RA concerned may take further necessary action as per the decision of NC.

Sl. No. 39

Case No.: 19/3/80-ALC2/2018 Status:

M. No.: 02/80 dated 16.06.2021 M/s MVM SOLAR PVT. LTD. Approved

Lic. No. /date: 0710111072 Dated

03.02.2017
HQ. No.: 01/80/050/00019/AM19 Subject: Request for fixation of ad-hoc
RLA No.: 07/24/040/00349/AM17 norms

Case history: The Committee considered the case as per the agenda and noted that the case was
rejected in Meeting No. 05/80 dated06.06.2019 due to non-submission of reply of deficiency letter raised
by MSME. Again, the case was considered in Meeting No. 07/80-ALC2/2020 dated 22.10.2020 and
approved by the NC as per written comments of MSME. The applicant vide email dated 05.01.2021 had
requested for re-fixation of norms. The Committee reconsidered the case and noted that MSME via
email dated 14.06.2021 informed that earlier the norms were recommended on the basis of information
provided by the applicant. In the application, the applicant had informed that 0.03 Sq. mtr. of input
(Import SI. No. 2) was used per unit of export item at SI. No. 4. The Finished product also had 0.03 Sq.
mtr. of the import item.

Now, the applicant has informed that there was a typo while filling the application. The input
(import item at SI. No. 2) is 0.263 Sq. mtr while its net content in finished product (export item at SI. No.
4) is 0.1825 Sq. mtr. The applicant has also provided photograph of the assembly with dimensions which
is attached for reference. In view of above, the norms may be revised.

Decision: Therefore, as per comments of MSME, the Committee decided to revise the ad-hoc norms ad
under:

1. The quantity of relevant import item at S No. 2 (SS Wire Cloth Mesh
Mesh Count 250T/Inch) may be allowed as applied for inclusive of 44% wastage.

Note: The decision for rest of import items shall remain unchanged as decided in Meeting No.
07/80-ALC2/2020 dated 22.10.2020.

RA concerned may take further necessary action as per the decision of NC.

L
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Sl. No. 40

Case No.:5/1/80-ALC2/2020

M. No.: 02/80 dated 16.06.2021

Lic. No :0410166653 dated 02.04.2020

Status:
Approved

M/s WHEELS INDIA LIMITED

HQ. No.: 01/80/050/00381/AM20 Subject: Request for re-fixation of ad-
RLA No.: 04/24/040/00205/AM20 hoc norms

Case history: The Committee considered the case as per the agenda and noted that the case was
approved by NC in its Meeting No. 07/80 dated 22.10.2020as per comments of Consultant (Tech-
3).However, the applicant vide representation dated 05.01.2021 has stated that the norms ratified by NC
in its Meeting No. 7/80 dated 22.10.2020 is for only 55% wastage, which is not acceptable to them. In
their manufacturing process, the recovery wastage is only 21.26%. They have stated that the excess raw
material, which are required to manufacture the wheel, are importing the same on payment of Customs
duty instead of taking the said quantity in the AA and payment of duty along with the interest at a later
stage. In support of their justification, they have submitted copy of Drawing of Typical Sample Wheel,
Note of manufacturing process along with the diagram, justification regarding recovery of wastage and
scrap Bill.

Decision: The Committee reconsidered the case and Consultant (Tech-3) informed that earlier the
norms were recommended with 55% wastage after 50% recovery as per norms for recovery of non-
ferrous metals. Now, the applicant has given details of price of imported raw material and scrap
according to which recovery is only 35%. Hence, norms may be revised. Therefore, as per comments of
Consultant (Tech-3), the Committee decided to revise the ad-hoc norms as under:

ITCHS Quantit ITCHS Recommended
Code Export Item y Code Import Item Noms
Forged And Machined
Aluminum Wheel 66000 Aluminum Billets | 3043 MT with
87087000 | \yeight = Number | 78012020 | 5061/60242) | 74% wastage
26.5Kg/each)

Note: Grade of imported material will be same as used in export product.
RA concerned may take further necessary action as per the decision of NC.

Lic. No. /date: 6110000728 Dated
27.12.2011

Sl. No. 41
Case No.: 39/27/80-ALC2/2011 Status:
M. No.: 02/80 dated 16.06.2021 M/s Bharat Heavy Electricals Deferred

Limited

HQ. No.: 01/80/050/00572/AM12/

RLA No.: 61/24/040/00055/AM12

Subject: Request for re-fixation of
ad-hoc norms

Case history: The Committee considered the case as per the agenda and noted the following older
decisions:

i) Meeting No. 27/80 dated20.03.2012: For 1 Unit, import items at SI. No. 217 to 233 were deleted
owing to their Capital Goods nature.

ii) Meeting No. 14/80 dated 01.10.2013: Amended earlier decision and allowed all items except import
items at SI. No. 217-219 and 228-230. (Six items were not allowed in terms of Policy Circular No. 50
dated 28.12.2011.)

iii) Meeting No. 05/80 dated 09.06.2015: Committee reconsidered the case and decided that since the
deleted items are (BTGs) finished goods and not components/raw materials as claimed by applicant, so
could not be admissible as per Circular No. 50 dated 28.12.2011.

iv) Meeting No. 14/80 dated 19.12.2017: On applicant’s request, Committee reconsidered the case and
referred the matter to Policy Relaxation Committee.

V) PRC in their Meeting 17/AM19 dated 25.09.2018: Referred the issue to Policy Division 4 for
examination and comments.

vi) The Policy Interpretation Committee in its meeting held on 09.06.2020 has decided that such
supplies would be admissible as deemed export and also eligible for advance authorization.
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vii) Policy-VI division vide their letter dated has stated that the cases of the applicant were placed by
NC-2 before the PIC in its meeting held on 16.07.2019 wherein a decision has been taken. PC-4/NC-1
may take similar action for a decision in this matter.

viii) Meeting No. 07/80 dated 22.10.2020: The Committee observed that the items in this case are
different from that in the cases taken up in the PRC. Here, the items are Turbine, Generator and Tools.
The Committee observed that Turbine and Generator are capital Goods fitted as it is and the tools are
for assembly. Hence, these items are not to be allowed. Therefore, the case was rejected.

The applicant vide email dated 26.02.2021 has requested to reconsider the case for revision of norms
and allow six items at SI. No. 217, 218,219, 228, 229 and 230 as well as grant of deemed export benefits
against the above six items.

Decision: The Committee reconsidered the case and noted that the applicant’s representation was
forwarded to DHI on 01.03.2021 for examination of the case. DHI vide letter dated 16.06.2021 informed
that the case is very old and required compete set of application along with representation. Therefore,
the Committee decided to ask from the firm to furnish following information as per comments of DHI:
1. Background note of the case along with NC decision/deficiency letter along with the
corresponding reply in a chronological order.
2. Complete application with ANF 4B with all enclosure.

Case is deferred.

Sl. No. 42
Case No. :64/11/80-ALC2/2018 Status:
M. No.: 02/80 dated 16.06.2021 M/s IND-SPHINX PRECISION LTD Deferred

Lic. No.: 2210015975 Date: 13.09.2018

HQ. No.: 01/80/050/00255/AM19 Subject: Request for re-fixation of ad-hoc
RLA No.: 22/24/040/00048/AM19 norms

Case history: The Committee considered the case as per the agenda noted that the case was approved
in Meeting No.13/80-ALC2/2018 dated 22.01.2019 on repeat basis as approved for AA No. 2210015101
dated 10.10.2014 on the recommendation of the representative of DHI. However, the applicant had
requested for re-fixation of ad-hoc norms. The Committee reconsidered the case and noted that in
Meeting No. 08/80 dated 05.11.2020, the comments of MSME were referred back for re-examination of
the case.

Decision: However, no comments have been received yet. Hence, the Committee decided to wait for
the comments.

Case is deferred.

Sl No. 43
Case No. :52/25/80-ALC2/2016 Status:
M. No.: 02/80 dated 16.06.2021 Mis EXCELLENT HI-CARE PRIVATE |5 ;5 6ved

LIMITED

Lic. No.: 0410162359 Date: 07.10.2016

HQ. No.: 01/80/050/00621/AM17

Subject: Request for fixation of ad-hoc

RLA No.: 04/24/040/00105/AM17

norms

Case history: The Committee considered the case as per the agenda noted that the case was rejected
in Meeting No. 14/80-ALC2/2017 dated 10.10.2017 due to non-submission of reply of deficiency letter as
raised by DEIT vide letter No. 17 (20)/2017-IPHW dated 15.05.2017, 04.07.2017. However, the applicant
vide their letter dated nil received on 08.02.2018 had requested for review and fixation of ad-hoc norms.
The applicant’s representation was forwarded to Consultant (Tech-1) on 19.03.2020 followed by a

reminder on 29.10.2020.

Decision: The Committee reconsidered the case and decided to fix the ad-hoc norms as per comments
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of Consultant (Tech-1) as under:
Sl. ITCHS Quantity | SI. | ITCHS Recommended
No. Code Expott itam No. Code Import Item Norms
Hydrophobic ; 4509 Number
X Hydrophobic . .
Acrylic Foldable | 4465 701510 : inclusive of 1%
L 80213900 Intraocular Lens | Number ! 10 AsrylicButtons wastage
yellow
yellow
Hydrophobic . 4509 Number
X Hydrophobic . .
Acrylic Foldable | 4465 701510 ; inclusive of 1%
2 90212900 Intraocular Lens | Number 2 10 AETyliE Bitons wastage
Clear
_Clear
Note: The imported items should be of relevant specification and size.
RA concerned may take further necessary action as per the decision of NC.
Sl. No. 44
Case No. :17/19/80-ALC2/2014 Status:
M. No.: 02/80 dated 16.06.2021 Deferred
Lic. No.: 2210015101 Date: 10.10.2014 Mis IND-SPHINX PRECISION LTD.
HQ. No.: 01/80/050/00451/AM15 Subject: Request for re-fixation of ad-
RLA No.: 22/24/040/00056/AM15 hoc norms

Case history: The Committee considered the case as per the agenda noted that the case was approved
in Meeting No. 22/80-ALC2/2015 dated 02.02.2016as per written comments of MSME vide ID Note No.
30 (199)/15-ME dated 30.12.2015.However, the applicant has requested for re-fixation of ad-hoc norms.

Decision: The Committee reconsidered the case and noted that in Meeting No. 08/80dated 05.11.2020;
the comments of MSME were referred back for re-examination of the case. However, no comments have
been received yet. Hence, the Committee decided to wait for the comments.

Case is deferred.

Sl. No. 45

Case No. :8/5/80-ALC2/2017 Status:
M. No.: 02/80 dated 16.06.2021 Approved
Lic. No.. 0510402055 Date: 24.03.2017 M/s'OAM SAAI INTERNATIONAL INC-

HQ. No.: 01/80/050/00069/AM18 Subject: Request for fixation of ad-hoc
RLA No.: 05/24/040/00649/AM17 norms

Case history: The Committee considered the case as per the agenda noted that the case was rejected
in Meeting No. 17/80-ALC2/2017 dated 19.12.2017on the ground that the export and import item are
same. However, the applicant vide their email dated 03.10.2018 had requested for review and fixation of
ad-hoc norms.

Decision: The Committee reconsidered the case and noted that earlier the comments of MSME were
referred back for re-examination on 21.12.2020. The Committee decided to fix the ad-hoc norms as per
comments of MSME received via email dated 16.06.2021 as under:

1. The quantity of import items at SI. No. 1 to 11 may be allowed on net to net basis.

RA concerned may take further necessary action as per the decision of NC.

/""
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Sl. No. 46

Case No. :12/7/80-ALC2/2016 Status:
M. No.: 02/80 dated 16.06.2021 M/s HONDA TRADING CORPORATION | Deferred
Lic. No.: 0510398531 Date: 17.05.2016 INDIA PVT. LTD.

HQ. No.: 01/80/050/00233/AM17 Subject: Request for fixation of ad-hoc

RLA No.: 05/23/040/00053/AM17 norms

Case history: The Committee considered the case as per the agenda noted that the case was rejected
in Meeting No. 11/80 dated 19.08.2017 due to non-submission reply of deficiency letter dated
26.04.2017 (raised by DHI). However, the applicant requested for fixation of ad-hoc norms. The
Committee reconsidered the case and Consultant (Tech-3) informed via email dated 14.06.2021 that
the applicant’s reply dated 03.03.2021 is incomplete as they have not replied to deficiency letter but
referred to their earlier letters only.

Decision: Therefore, the Committee decided to ask again from the applicant to furnish the following
information as per advice of Consultant (Tech-3):

1. To explain why the consumption per unit in past is 1.448 gram while requirement in present case
is given as 0.384 gram per unit.

2. Starting from the specification of the export product, basic calculation as to how of raw material
proposed for import has been arrived at, including the net weight of components to be
manufactured out of these imported materials, wastages claimed at each stage of manufacturing
with complete justification and supported by documentary evidence/drawings etc.

Case is deferred.

Sl. No. 47
Case No. :30/33/80-ALC2/2009 Status:
M. No.: 02/80 dated 16.06.2021 M/s BHARAT HEAVY ELECTRICALS Deferred

Lic. No.: 0910039076 dated 27.08.2009 LIMITED
HQ. No.: 01/80/050/00496/AM 10 Subject: Request for fixation of ad-hoc
RLA No.:09/24/040/00184/AM10 norms

Case history: The Committee considered the case as per the agenda and noted that the case was
rejected in Meeting No. 48/80 dated 02.03.2010 due to non-submission reply of the deficiency later as
raised by DHI. However, the applicant had requested for fixation of ad-hoc norms. The Committee
reconsidered the case and noted that applicant's reply was sent to DHI on 29.01.2020 followed by
reminder along with additional information received from applicant on 19.08.2020. However, a copy of
application was again sent to DHI on 17.12.2020 and 01.04.2021.

Decision: DHI vide letter dated 16.06.2021 informed that the case is very old and required compete set
of application along with representation. Therefore, the Committee decided to ask from the firm to furnish
following information as per comments of DHI:

1. Background note of the case along with NC decision/deficiency letter along with the

corresponding reply in a chronological order.
2. Complete application with ANF 4B with all enclosure.

Case is deferred.

Sl. No. 48

Case No. :1/33/85-ALC3/2008

M. No.: 02/80 dated 16.06.2021

Lic. No.: 0710061697 dated 15.12.2008
HQ. No.: 01/85/050/00218/AM09

Status:
Deferred

M/s BOVING FOURESS LIMITED

Subject: Request for fixation of ad-hoc

RLA No.: 07/24/040/00524/AMQ9 norms
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Case history: The Committee considered the case as per the agenda and noted that the case was
rejected in Meeting No. 02/80 dated 13.04.2010 due to non-submission reply of deficiency letter as
raised by DHI. However, the applicant had requested for fixation of ad-hoc norms. The Committee
reconsidered the case and noted that a deficiency letter seeking certain information as raised by DHI
was sent on updated email ID on 25.02.2020 followed by a reminder on 29.10.2020.

Decision: However, no comments have been received yet. Therefore, the Committee decided to send
final reminder to the applicant for furnishing the requisite information within 15 days.

Case is deferred.

Sl. No. 49
Case No. 2/17/80-ALC2/2017 Status:
M. No.: 02/80 dated 16.06.2021 Deferred
Lic. No.: 0910065045 Date: 15.05.2017 Wis VEM TECHNOLOGIES PVT. LTD.
HQ. No.: 01/80/050/00281/AM18 Subject: Request for fixation of ad-hoc
RLA No.: 09/24/040/00055/AM18 norms

Case history: The Committee considered the case as per the agenda and noted that the case was
rejected in Meeting No. 05/80 dated 06.06.2019 due to non-submission reply of deficiency letter dated
14.01.2019as raised by DPIIT. However, the applicant had requested for re-fixation of ad-hoc norms.
The Committee reconsidered the case and noted that a deficiency letter seeking certain information as
raised by Consultant (Tech-3) was sent to the applicant on 20.01.2020 followed by reminders on
22.09.2020, 25.11.2020 & 14.06.2021.

Decision: However, no reply has been received yet. Hence, the Committee decided to wait for reply of
the applicant.

Case is deferred.

Sl. No. 50
Case No. 47/14/80-ALC2/2014 Status:
M. No.: 02/80 dated 16.06.2021 M/s ALSTOM TRANSPORT INDIA Deferred
Lic. No. /date: 0710105249 dated 20.06.2014 LIMITED
HQ. No.: 01/80/050/00368/AM15 Subject: Request for fixation of ad-hoc
RLA No.: 07/24/040/00092/AM15 norms.

Case history: In continuation to Meeting No. 12/80 dated 09.10.2019, the Committee considered the
case as per the agenda and noted that the case was rejected in Meeting No. 11/80 dated 01.09.2015
due to non-submission reply of deficiency letter as raised by DHI. Thereafter, the applicant represented
against the rejection and requested for a review. The case was again considered and deferred in
Meeting no. 11/19 dated 06.12.2018 with following decision:

“The Committee noted that a personal hearing was already given to the applicant on 06.12.2018. In the
personal hearing the applicant informed the committee that it has taken various AA’s for supply of 33
rail/framway coaches. Further, applicant stated that it has taken an additional license for
supplementary material required for these very 33 railtramway coaches. However, it has an additional
export obligation of another 33 rail/framway coaches in this license. The Committee observed that the
given submission is not tenable. The committee decided to seek a detailed report from the concerned
RA regarding of all such licenses issued to the applicant, admissibility and current status.”

In response to Norm Committee’s e-mail dated 23.04.2019, Addl. DGFT Bangalore informed
that applicant has obtained several licenses, which are pending for the wants of norms and also
informed about a letter from ECA-Il, DGFT, New Delhi seeking information regarding alleged corrupt
practices followed by M/s Alstom Transport India.

In this matter, the committee noted that the applicant had approach the Policy Relaxation Committee
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(PRC) and the matter was taken up vide Meeting No. 17/AM20 held on 27.08.2019. The PRC noted the
submissions by the applicant as under:

“They have stated that initially, 7 Advance Authorizations were applied for duty free import of inputs
required for the manufacture and supply of 33 Metro Train sets to Chennai Metro Rail Limited being a
deemed export project. ATIL sought amendment in all 7 Advance Authorizations to include residual
items that were required to manufacture the 33 Train sets but the request was rejected citing technical
reasons by RA. Thereupon, ATIL was compelled to apply for additional Advance Authorization
No.0710105249 dated 20.06.2014 for importing residual inputs that were missed out and not covered
under earlier 7 Advance Authorizations. Acquisition of Alstom India limited who was the manufacturer of
key sub-assemblies also lead to inclusion of components required for manufacture of sub-assemblies in
the captioned Advance Authorization. However, while applying for the said Advance Authorization (8"
AA), export obligation of 33 Metro Train sets was declared inadvertently, as the system did not allow the
applicant to apply for a new license unless the export obligation was declared. In fact, there is no
separate EO under the Advance Authorization No.0710105249 dated 20.06.2014 as all imported inputs
were used for manufacture of 33 train sets declared under previous 7 Advance licenses. The Advance
Authorization No.0710105249 dated 20.06.2014 under which parts required for manufacture of 33 Metro
Trains have been imported has been issued after 22 months from the date of earliest Advance
Authorization in the clubbing set. Hence, request is to treat the supplies of 33 Train sets to the Metro
Project supplied against Advance Authorizations as one and to discharge the EO. “

The policy relaxation committee vide PRC Meeting No. 17/AM20 dated 27.08.2019 gave the
following decision in the matter:

“Decision: The Committee heard the submission made by the applicant and discussed the matter at
length and decided to relax the conditions as laid down in Para 4.38 (vi), (vii) and (xij) of HBP 2015-20 as
amended vide Public Notice No.70/2015-20 dated 30.01.2019 for clubbing of eight Advance
Authorizations No.(i)0710090351 dated 21.08.2012, (ii)0710090531 dated 31.08.2012, (iii)0710095554
dated 23.05.2013, (iv)0710096369 dated 02.07.2013, (v)0710096370 dated 02.07.2013, (vi)0710099232
dated 28.10.2013 and (vii)0710101246 dated 10.01.2014 and (viij) 0710105249 dated 20.06.2014. It is
subject to verification that amendments request of the applicant made in the AAs was rejected by the RA,
as claimed by the applicant and all inputs imported in the 8 AAs are fully accounted for in the supplies.
The other terms and conditions for clubbing shall remain same as per policy/HBP provisions. The
applicant shall approach RA within 30 days from the date of uploading of the minutes of meeting.”

This Committee observed that the PRC has clubbed all the eight authorizations for imports and export
purposes. Export obligation of AA No. 0710105249 dt. 20.06.2014 would remain as it is even after
clubbing. Hence, the Committee in its Meeting No. 10/80 dated 11.09.2019, asked the applicant to
furnish following information:

1. To provide detailed statement to account for the inputs in the export products against this
license.

2 Relevant technical drawings and wastage details may be provided in relevant formats for
examination by the technical authorities for the purpose of fixation of norms.

And also sought clarification from the PRC cell on 05.11.2019 regarding the export obligation of the
eighth authorization if it would run concurrently with the export obligation of the first seven authorizations.

PRC in its meeting no. 23/AM20 dt. 03.12.2019, decided as follows:

“The committee reviewed the case and observed that request of the applicant and minutes recorded in
the earlier PRC decision were very clear. It reiterated that in view of the submission made by the
applicant, all the above 8 advance authorizations need to be clubbed for imports and exports purposes
wherein export obligation of the 8th advance authorization no. 0710105249 dt. 20.06.2014 be treated as
NIL as its EO is subsumed in the export obligation of the other 7 advance authorizations taken together.
The applicant shall approach RA within 30 days from the date of uploading of the minutes of meeting for
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clubbing.”

The Committee noted in its Meeting No. 18/80 dated 02.01.2020 that the applicant's reply dated
06.11.2019 forwarded to DHI on 02.12.2019 for examination of the case and again it was asked to the
applicant to furnish following information:

1. Specific use of items imported under the eighth authorization vis-a-vis those imported under
other seven authorizations.

Decision: The Committee considered the case and noted that the reply of deficiency letter was sent to
DHI on 24.02.2020 and some additional information received from the applicant was sent on
19.08.2020& 21.09.2020 followed by a reminder on 15.12.2020. However, DHI requested vide letter
dated 16.06.2021 to send reply of above-mentioned deficiency. Therefore, the Committee decided to
ask again from the applicant to furnish the following information as per comments of DHI:

1. Background note of the case along with specific export list vis-a-vis import list.

Case is deferred.

Sl. No. 51
Case No. 1/25/80-ALC2/2015
M. No.: 02/80 dated 16.06.2021 M/s UNITED DRILLING TOOLS LTD Status:
Lic. No.: 0510397442 Date: 29.01.2016 Deferred
HQ. No.: 01/80/050/00441/AM16/ Subject: Request for fixation of ad-hoc
RLA No.: 05/24/040/00493/AM16/ norms

Case history: The Committee considered the case as per the agenda and noted that the case was
rejected in Meeting No. 05/80 dated 07.06.2016 due to non-submission reply of deficiency letter dated
29.03.2016 as raised by DHI. However, the applicant had requested for fixation of ad-hoc norms. The
Committee reconsidered the case and Consultant (Tech-3) informed that the applicant's reply dated
29.05.2020 & 06.07.2020 are deficient due to following reasons:

1. Process flow chart does not show use of import items at SL. No. 2 & 3.

2. Quantity of forging is proposed to be imported in fraction of numbers.

3. Weight of export product & import items in annexure A & B are not clear.

4. Quantity of export product given in annexure B is not matching with quantity in AA.

The reply of above-mentioned deficiency was received from the applicant and sent to Consultant (Tech-
3) on 28.01.2021 for examination of case. Consultant (Tech-3) via email dated 14.06.2021 has
requested to send physical file of the case.

Decision: Therefore, the Committee decided to send file to Consultant (Tech-3) for examination of the
case.

Case is deferred.
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Sl. No. 52

Case No. 19/23/80-ALC2/2016

M. No.: 02/80 dated 16.06.2021 M/s AZAD ENGINEERING PRIVATE Status:
Lic. No.: 0910064137 Date: 14.09.2016 LIMITED Deferred
HQ. No.: 01/80/050/00522/AM17/ Subject: Request for fixation of ad-hoc

RLA No.: 09/24/040/00295/AM17/ norms

Case history: The Committee considered the case as per the agenda and noted that the case was
approved in Meeting No. 02/80-ALC2/2017 dated 25.04.2017 on repeat basis as approved for AA No.
0910064137 dated 14.09.2016 on the recommendation of the representative of DHI. However, the
applicant had requested for re-fixation of ad-hoc norms.

Decision: The Committee reconsidered the case and noted that the applicant’s reply was sent to DHI on
03.11.2020 for examination of the case. However, DHI vide letter dated 16.06.2021 has informed that
the applicant’s reply is deficient. Therefore, the Committee decided to ask again from the applicant to
furnish the following information as per comments of DHI:

1. Calculation of the requirement of raw material supported by Dimensional Engineering Drawing
with dimensions clearly highlighted.

Case is deferred.

Sl. No. 53
Case No. 37/19/80-ALC2/2014
M. No.: 02/80 dated 16.06.2021 M/s KAMAR INFRASTRUCTURE PVT | Status:
Licence No.: 0310788243 Date: 21.08.2014 LTD. Deferred
HQ File No: 01/80/050/00471/AM15/ Subject: Request for fixation of ad-hoc
RLA File No: 03/94/040/00449/AM15/ norms

Case history: The Committee considered the case as per the agenda and noted that the case was
rejected in Meeting No. 06/80 dated 20.06.2017 due to non-submission reply of deficiency letter.
However, the applicant had requested for fixation of ad-hoc norms. The Committee reconsidered the
case and noted that a deficiency letter seeking certain information as raised by DHI was sent to the
applicant on 29.10.2020. The applicant’'s reply was sent to DHI on 25.02.2021 for examination of the
case. However, no comments have been received yet.

Decision: DHI vide letter dated 16.06.2021 informed that the firm’s reply is deficient and it contains only
copy of Advance Authorization. Therefore, the Committee decided to ask again from the firm to furnish
the following information as per comments of DHI:

1. To furnish information as per SI. No. 11 of SDF supported by Engineering Drawing with relevant

dimensions highlighted.
SI. No. 11 of SDF: Starting from the specification of the export product, basic calculation as to
how of raw material proposed for import has been arrived at, including the net weight of
components to be manufactured out of these imported materials, wastages claimed at each
stage of manufacturing with complete justification and supported by documentary
evidence/drawings etc.

Case is deferred.
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Sl. No. 54

Status:
M/s HINDUSTAN RUBBER INDUSTRIES | Deferred

Case No. 3/10/80-ALC2/2017
M. No.: 02/80 dated 16.06.2021
Lic. No. 0510402563 Date: 16.05.2017

HQ. No.: 01/80/050/00213/AM18 Subject: Request for fixation of ad-hoc
RLA No.: 05/23/040/00043/AM18 norms

Case history: The Committee considered the case as per the agenda and noted that the case was
rejected in Meeting No. 15/80-ALC2/2018 dated 06.03.2019 due to non-submission of reply of deficiency
letter dated 08.10.2018. However, the applicant had requested for fixation of ad-hoc norms. The
Committee reconsidered the case and noted that the applicant’s reply was sent to DPIT for examination
of the case on 21.09.2020 followed by a reminder on 25.11.2020. However, no comments have been
received yet.

Decision: Therefore, the Committee decided to remind again DPIIT for expediting the comments.
Case is deferred.

Lic. No. 0510395884 Date: 12.10.2015

Sl. No. 55
Case No. 8/23/80-ALC2/2015 Status:
M. No.: 02/80 dated 16.06.2021 M/s HINDUSTAN RUBBER INDUSTRIES | Deferred

HQ. No.: 01/80/050/00421/AM16

RLA No.: 05/23/040/00292/AM16

Subject: Request for fixation of ad-hoc
norms

Case history: The Committee considered the case as per the agenda and noted that the case was
rejected in Meeting No. 06/80-ALC2/2016dated 21.06.2016 due to non-submission of reply of deficiency
letter dated 19.04.2016 as raised by DIPP (Chemical) vide ID No.7/77/2016-TSW dated
26.02.2016.However, the applicant had requested for fixation of ad-hoc norms. The Committee
reconsidered the case and noted that following information had been asked from the applicant on
25.11.2020 as per comments of DPIIT vide U. O. No.: P-47011/39/2019-TSW dated 12.10.2020:

1. To indicate weight of each type of rubber rollers to be exported, giving its composition i.e. net
weight of rubber parts, Metal/Aluminum shell, handle etc.

2. Complete calculation for requirement of inputs (Both imported and indigenous) indicating
wastage claimed for each raw material.
In this case, there are two export items as under:
i Rubber rollers for automatic rice mill machinery 10"—8000 Number.
ii. Rubber rollers for automatic rice mill machinery 14’—500 Number.

3. To provide above details for both the export items.

4. To provide relevant drawing of both the export items.

The applicant's reply was sent to DPIIT on 28.12.2020 for examination of the case. DPIIT vide U. O. No.:
P-47011/39/2019-TSW dated 28.01.2021 informed that the copy of application of the subject AA is not
available with DPIIT to examine the case.

Decision: Therefore, the Committee decided to ask from the applicant to submit a copy of application as
per comments of DPIIT.

Case is deferred.
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Sl. No. 56

Case No. 14/12/80-ALC2/2017 Status:
M. No.: 02/80 dated 16.06.2021 M/s GOLD MOHUR PROFILES Deferred
Lic. No. 0510403501 Date: 25.07.2017 LIMITED

HQ. No.: 01/80/050/00228/AM18 Subject: Request for fixation of ad-hoc

RLA No.: 05/23/040/00156/AM18 norms

Case history: The Committee considered the case as per the agenda and noted that the case was
rejected in Meeting No. 15/80-ALC2/2018 dated 06.03.2019 due to non-submission of reply of deficiency
letter dated 12.10.2018 as raised by DIPP (Chemical).However, the applicant had requested for fixation
of ad-hoc norms. The Committee reconsidered the case and noted that a deficiency letter seeking
certain information as raised by DPIIT was sent to the applicant on 29.10.2020. However, no reply has
been received yet.

Decision: Therefore, the Committee decided to send a reminder to the applicant for furnishing the
requisite information within 15days.

Case is deferred.

Sl. No. 57
Case No. 19/19/80-ALC2/2016 M/s L& T-MHPS TURBINE Status:
M. No.: 02/80 dated 16.06.2021 GENERATORS PRIVATE LIMITED Deferred
Lic. No. 0310807493 Date: 31.08.2016
HQ. No.: 01/80/050/00414/AM17 Subject: Request for re-fixation of ad-
RLA No.: 03/95/040/00292/AM17 hoc norms

Case history: The Committee considered the case as per the agenda and noted that the case was
approved in M. No. 15/80-ALC2/2018 dated 06.03.2019 as per the written comments of DHI vide their
U.O. No. 3/96/2016/TSW(B) dated 24.12.2018.However, the applicant had requested for fixation of ad-
hoc norms. The Committee reconsidered the case and noted that a deficiency letter seeking certain
information as raised by DHI was sent to the applicant on 24.02.2020 followed by a reminder on
06.11.2020. However, no reply has been received yet.

Decision: Therefore, the Committee decided to send final reminder to the applicant for furnishing the
requisite information within 15 days.

Case is deferred.

Sl. No. 58
Case No.: 67/5/80-ALC2/2018 Status:
M. No.: 02/80 dated 16.06.2021 M/s BHARAT HEAVY ELECTRICALS | Deferred
Lic. No. 0410164150 Date: 02.04.2018 LIMITED
HQ. No.: 01/80/050/00116/AM19/ Subject: Request for re-fixation of ad-
RLA No.: 04/24/040/00267/AM18/ hoc norms

Case history: The Committee considered the case as per the agenda and noted that the case was
approved in M. No. 3/80-ALC2/2019dated 08.05.2019 as per written comments of DHI vide email dated
06.05.2019.However, the applicant had requested for re-view of the ad-hoc norms.

Decision: The Committee reconsidered the case and noted that representation of the applicant was
forwarded to DHI for examination of the case on 25.02.2020 followed by a reminder on 29.10.2020. The
Committee decided to ask from the firm to furnish the following information as per comments of DHI:

1. Complete application with ANF 4B and all enclosures.
2. Background note of the request giving details of the deficiency letter issued & the corresponding
reply in the chronological order.

Case is deferred.
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SI. No. 59

Case No.: 21/14/80-ALC2/2016 Status:
M. No.: 02/80 dated 16.06.2021 M/s VEE KAY VIKRAM & CO LLP Approved
Lic. No. 0810135377 Date: 27.05.2015

HQ. No.: 01/80/050/00371/AM17/ Subject: Request for fixation of ad-hoc

RLA No.: 08/24/040/00060/AM16/ norms

Case history: The Committee considered the case as per the agenda and noted that the case was
rejected in M. No. 26/80-ALC2/2016dated 28.03.2017 due to non-submission of reply of deficiency letter
dated 27.12.2016 as raised by MSME. The applicant vide letter dated 17.09.2019 had requested for
review and fixation of the ad-hoc norms. The Committee reconsidered the case and noted that the
comments given by MSME via email dated 21.10.2020 was referred back to MSME for re-examination of
the case. However, MSME via email dated 11.06.2021 informed that the applicant has imported the
components, inspected and then welded onto a pipe along with other accessories. The assembly is then
hydro-tested and exported after packaging. Hence, norms may be reiterated as per email dated
21.10.2020.

Decision: Therefore, the Committee decided to fix the ad-hoc norms as per commented of MSME given
by email dated 21.10.2020 as under:

|lc;:|es Export ltem Quantity lzc;:es Import Item Recc;‘n(;rrr::ded
84799090| Pig launcher and pig 4 Number | 84799090 | 16" HORIZ. As per GN-4
receiver fitted with 16” ASME Bandlock
horizon. ASME Bandlock 2 Closure Class
2 closure class 900 900

Note: The export item may be amended as “Pig launcher and pig receiver fitted with 16”
horizon. ASME Band lock 2 closure class 900”.

RA concerned may take further necessary action as per the decision of NC.

Sl. No. 60
Case No.: 79/11/80-ALC2/2018 Status:
M. No.: 02/80 dated 16.06.2021 M/s HONDA TRADING Deferred
Lic. No. 0510405508 Date: 02.02.2018 CORPORATION INDIA PVT. LTD.
HQ. No.: 01/80/050/00270/AM19 Subject: Request for re-fixation of ad-
RLA No.: 05/23/040/00418/AM18 hoc norms

Case history: The Committee considered the case as per the agenda and noted that the case was
approved in M. No. 13/80 dated 22.01.2019 as per written comments of DHI vide U. No. NO. DES-
I/HTCI/AUP-1-2018-HE| dated 20.12.2018. However, the applicant had requested for re-viewing the ad-
hoc norms. The Committee reconsidered the case and noted that following information had been asked
from the applicant as per comments of Consultant (Tech-3):

1. Specification and catalogue of export product.

2. Starting from the specification of the export product, basic calculation as to how of raw material
proposed for import has been arrived at, including the net weight of components to be
manufactured out of these imported materials, wastages claimed at each stage of manufacturing
with complete justification and supported by documentary evidence/drawings etc.

3. Copy of Advance Authorization.

4. Copy of export order.

The applicant's reply was sent to Consultant (Tech-3) on 05.04.2021 for examination of the case.
However, Consultant (Tech-3) has informed that firm has not submitted the necessary attachment with
the reply.

Decision: Therefore, the Committee decided to ask the firm to furnish all the documents/information as
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sought earlier.

Case is deferred.

Sl. No. 61
Case No.: 9/14/80-ALC2/2018 Status:
M. No.: 02/80 dated 16.06.2021 M/s TEGA INDUSTRIES LIMITED Rejected
Lic. No. 0210208725 Date: 04.10.2018
HQ. No.: 01/80/050/00325/AM19/DES-1 Subject: Request for re-fixation of ad-
RLA No.: 02/24/040/00099/AM19/ hoc norms

Case history: The Committee considered the case as per the agenda and noted that the case was
approved in M. No. 06/80 dated 03.07.2019 on the recommendation of Consultant (Tech-1).However,
the applicant has requested for re-viewing the ad-hoc norms.

Decision: The Committee reconsidered the case and noted that reply of deficiency letter dated
23.10.2020 as raised by Consultant (SKB) has not yet been received yet from the applicant. However,
the matter was discussed in the meeting, and it is also observed that the applicant has not submitted any
justification for higher wastage as claimed. Therefore, the Committee decided to reject the applicant’s
request for revision of norms and maintain status-quo.

RA concerned may take further necessary action as per the decision of NC.

Sl. No. 62
Case No.: 58/11/80-ALC2/2018 Status:
M. No.: 02/80 dated 16.06.2021 M/s TEGA INDUSTRIES LIMITED Rejected
Lic. No 0210208676 Date: 05.09.2018
HQ. No.: 01/80/050/00249/AM19/DES-1 Subject: Request for re-fixation of ad-
RLA No.: 02/24/040/00087/AM19/ hoc norms

Case history: The Committee considered the case as per the agenda and noted that the case was
approved in M. No. 7/80 dated 17.07.2019 as per written comments of DPIIT vide F. No.: 07/178/2018-
TS dated 24.06.2019.However, the applicant has requested for re-viewing the ad-hoc norms.

Decision: The Committee reconsidered the case and noted that reply of deficiency letter dated
23.10.2020 as raised by Consultant (SKB) has not yet been received yet from the applicant. However,
the matter was discussed in the meeting, and it is also observed that the applicant has not submitted any
justification for higher wastage as claimed. Therefore, the Committee decided to reject the applicant's
request for revision of norms and maintain status-quo.

RA concerned may take further necessary action as per the decision of NC.

Sl. No. 63
Case No.: 4/8/80-ALC2/2019 B Status:
M. No.: 02/80 dated 16.06.2021 M/s THE INDIAN CARD CLOTHING Deferred
Lic. No 0310830216 Date: 11.07.2019 COLTD
HQ. No.: 01/80/050/001 16/AM20/DES-1 Subject: Request for re-fixation of ad-
RLA No.: 03/95/040/00302/AM20/ hoc norms
Case history: The Committee considered the case as per the agenda and noted that the case was
approved in M. No. 14/80-ALC2/2019 dated 06.11.2019 as per written comments of (_:onsultant (Tech-
3).However, the applicant had requested for re-viewing the ad-hoc norms. The Committee re-considered

the case and noted that earlier Consultant (Tech-3) informed that the applicant has clgimed nil wastage
on export item at SI. No. 3 and 34 % to 50% on rest of items. Process flow chart given is the same for all

export product & products are also similar. In view of this nil wastage was recommended on export
Lﬂoduct 3 and 2% on rest of items considering the nature of the process.
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Decision: As per comments of Consultant (Tech-3), the Committee had asked from the applicant to
furnish the following:

1. To provide information on stage-wise wastage for each export product (which has been claimed
for higher wastage).

However, the reply of above-mentioned deficiencies has not been received yet. Therefore, the
Committee decided to send a reminder to the applicant for furnishing the above information within 15

days.

Case is deferred.

Sl. No. 64
Case No.: 12/16/80-ALC2/2017 Status:
M. No.: 02/80 dated 16.06.2021 M/s LARSEN& TOUBRO LIMITED Deferred
Lic. No :0310815008 dated 03.08.2017
HQ. No.: 01/80/050/00275/AM18/ Subject: Request for re-fixation of ad-
RLA No.: 03/95/040/00235/AM18 hoc norms

Case history: The Committee considered the case as per the agenda and noted that the case was
approved in Meeting No. 03/80 dated 08.05.2019 on the recommendation of the representative of DHI.
However, the applicant vide email dated 14.10.2020 had requested for revision of the ratified ad-hoc
norms.

Decision: The Committee reconsidered the case and noted that the applicant’s representation was sent
to DHI on 15.12.2020 for examination of the case. DHI vide letter dated 16.06.2021 informed that the
case is very old and required compete set of application along with representation. Therefore, the
Committee decided to ask from the firm to furnish following information as per comments of DHI:

1. Background note of the case along with NC decision/deficiency letter along with the
corresponding reply in a chronological order.
2. Complete application with ANF 4B with all enclosure.

Case is deferred.
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Sl. No. 65

Case No.: 35/3/80-ALC2/2018

M. No.: 02/80 dated 16.06.2021

M/s SHIV INDUSTRIES

Lic. No :3010104260 dated 08.03.2018

Status:
Approved

HQ. No.: 01/80/050/00035/AM19

RLA No.: 30/24/040/00043/AM18/

hoc norms

Subject: Request for re-fixation of ad-

Case history: The Committee considered the case as per the agenda and noted that the case was
approved in Meeting No. 13/80 dated 22.01.2019 on the recommendation of Consultant (Tech-1).
However, the applicant had requested for re- fixation of the ad-hoc norms and stated that-
1. For export of item at SI. No. 1, the inputs used are import items at SI. No. 1, 2 & 3, but the
ratified norms stated for export of item at SI. No. 1 the inputs used are import |tems at Sl. No. 1.
2. For export of item at SI. No. 2, the inputs used are import items at SI. No. 4, 5 & 6, but the
ratified norms stated for export of item at SI. No. 2, the inputs used are import items at SI. No. 2,

3,4,5&6.

Decision: The Committee reconsidered the case and decided to revise the ad-hoc norms on the
recommendation of Consultant (Tech-1) during the meeting as under:

ITCHS Export Item .. | SI. | ITCHS Recommended
Code Name. Quantity No. | Code Import itam Norms
1.05 Kgs/Kg
1 39089090 E’Es'\:z: %Lanuals content in export
3 Wire Hinge product
Pin/Dr Plug 18 GA AWG TFFN Net + 1% wastage
Assy 28" 30000 Wire PVC Coated/
84189900 Electrical Nos : 85441920 Laminated Copper
Parts of Wire
Refrigeration Terminal 0.062 On net to net basis
3 85359090 | Lance Less Socket with accountability
Metal Product clause
*Hytrel 6356 1.05Kgs/Kg content
4 39079990 | (thermoplastic in export product.
Double 6 Elastomer)
Wire Pin 18 GA AWG TFN Net + 1% wastage
Recepticle 40000 Solid Wire PVC
84189400 Electrical Nos ) 85441920 Coated/ Laminated
Parts of Copper Wire
Refrigeration Terminal 0.062 With | On net to net basis
6 85359090 | Lance Socket with accountability
Metal Product clause

*Description of the import item may be amended as given above.
RA concerned may take further necessary action as per the decision of NC.
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Sl. No. 66

Case No.: 40/3/80-ALC2/2018

M. No.: 02/80 dated 16.06.2021

Lic. No :3010104261 dated 08.03.2018

M/s SHIV INDUSTRIES

Status:
Approved

HQ. No.: 01/80/050/00040/AM19

RLA No.: 30/24/040/00042/AM18

Subject: Request for re-fixation of ad-

hoc norms

3,4,5&86.

ase history: The Committee considered the case as per the agenda and noted that the case was
approved in Meeting No. 13/80 dated 22.01.2019 on the recommendation of Consultant (Tech-1).
However, the applicant had requested for re-fixation of the ad-hoc norms and stated that-
1. For export of item at SI. No. 1, the inputs used are import items at SI. No. 1, 2 & 3, but the
ratified norms stated for export of item at SI. No. 1 the inputs used are import items at SI. No. 1.
2. For export of item at SI. No. 2, the inputs used are import items at SI. No. 4, 5 & 6, but the

ratified norms stated for export of item at SI. No. 2, the inputs used are import items at SI. No. 2,

Decision: The Committee reconsidered the case and decided to revise the ad-hoc norms on the
recommendation of Consultant (Tech-1) during the meeting as under:

ITCHS Export item | SI. | ITCHS imiort it Recommended
Code Name. No. | Code po m Norms
1.05 Kgs/Kg
3 Wire Hinge 1 39089090 | FR Nylon Plastic Granuals ccr):éirg in  export
i‘s"s’ Dr P",'%% 18 GA AWG TFFN Wire Net + 1%
84189900 Eleg:trical 2 85441920 | PVC Coated/Laminated Copper wastage
Wire
;Ztrisgerati oﬁf Terminal 0.062 Lance Less On net to net
3 85359090 | Socket with accountability
Metal product clause
* 1.05Kgs/Kg
Hytrel 6356 X
Single 3 4 39073320 (thermoplastic Elastomer) (I-E’?géi'::ttm export
‘é";’; ﬁc'ep'“ 18 GA AWG TFN Solid Wire _|Net + 1% wastage
84189900 Elect:i)cal 5 85441920 | PVC Coated/Laminated Copper
Wire
Ezfﬁsg erati oﬁf Terminal 0.062 With Lance On net to net with
6 85359090 | Socket accountability clause
Metal Product

*Description of the import item may be amended as given above.

RA concerned may take further necessary action as per the decision of NC.

Sl. No. 67

Case No.: 21/6/80-ALC2/2019

M. No.: 02/80 dated 16.06.2021

Lic. No :0510410946 dated 14.06.2019

M/s ISGEC HITACHI ZOSEN LIMITED

Status:
Deferred

HQ. No.: 01/80/050/00092/AM20

RLA No.: 05/23/040/00111/AM20

Subject: Request for fixation of ad-hoc

norms

Case history: The Committee considered the case as per the agenda and noted that the case was
rejected by NC in its Meeting No. 06/80 dated 08.05.2019 due to non-submission of deficiency as raised
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DPIIT. However, the applicant vide representation dated 27.11.2020 received on 01.12.2020 has
furnished the reply of deficiency and requested to fix the ad-hoc norms.

Decision: The Committee reconsidered the case and decided to forward the applicant’s
representation to DPIIT for examination of the case.

Case is deferred.

Sl. No. 68
Case No.: 6/5/80-ALC2/2016 Status:
M. No.: 02/80 dated 16.06.2021 M/s ALPINE COILS LLP. Deferred
Lic. No :0410161893 dated 10.05.2016
HQ. No.: 01/80/050/00155/AM17 Subject: Request for fixation of ad-hoc
RLA No.: 04/24/040/00022/AM17 norms

Case history: The Committee considered the case as per the agenda and noted that the case was
rejected by NC in its Meeting No. 14/80 dated 11.10.2016 due to non-submission of replied to the
deficiency (raised by DIPP).However, the applicant vide representation dated 11.11.2020 furnished the
reply of deficiency and requested to fix the ad-hoc norms.

Decision: The Committee reconsidered the case and decided to forward the applicant’s
representation to DPIIT for examination of the case.

Case is deferred.

Sl. No. 69
Case No.: 1/9/80-ALC2/2019 Status:
M. No.: 02/80 dated 16.06.2021 M/s TOLIA INDUSTRIES Deferred
Lic. No :0310830453 dated 22.07.2019
HQ. No.: 01/80/050/00126/AM20 Subject: Request for re-fixation of ad-
RLA No.: 03/95/040/00218/AM20 hoc norms

Case history: The Committee considered the case as per the agenda and noted that the case was
approved by NC in its Meeting No. 21/80 dated 18.02.2020 as per written comments of MSME.
However, the applicant vide representation dated 10.12.2020 received on 23.12.2020 has stated that the
norms for export of Rollers was fixed with wastage reduced by 20% of the wastage claimed by them i.e.
13.7% granted against 17.1% applied for. Now, the firm has requested to revise the norms for the export
product Rollers as applied by them.

Decision: The Committee reconsidered the case and decided to forward the applicant’s
representation to MSME for examination of the case.

Case is deferred.

Sl. No. 70
Case No.:65/3/80-ALC2/2015 Status:
M. No.: 02/80 dated 16.06.2021 M/s PROMAC ENGINEERING Deferred
Lic. No :0710107942 dated 26.03.2015 INDUSTRIES LIMITED
HQ. No.: 01/80/050/00065/AM16 Subject: Request for fixation of ad-hoc
RLA No.: 07/24/040/00473/AM15 norms

Case history: The Committee considered the case as per the agenda and noted that the case was
rejected in its Meeting No. 17/80-ALC2/2018held on 15.11.2019 on the ground that the import and export
items are same and there is no manufacturing activity. However, the applicant vide email dated
10.10.2020 has represented against rejection of their case for fixation of norms. The firm has furnished
technical details along with details of wastage claimed, process flow charts and drawings of all the parts
mentioned in the advance authorization.
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Decision: The Committee reconsidered the case and noted that the applicant's representation was
forwarded to DHI on 14.06.2021 for examination of the case. DHI vide letter dated 16.06.2021 informed
that the case is very old and required compete set of application along with representation. Therefore,
the Committee decided to ask from the firm to furnish following information as per comments of DHI:
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